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LEGISLATIVE ASSEMBLY.

Thursday, 23rd August, 1934,

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Shanmukham Chetty) in: the
Chair.

THE GIRLS PROTECTION BILL.

Mr. Pregsident (The Honourable Sir Shanmukhaw Chetty) : The
House will now resume consideration of the followlng motion moved by
Rai Bahadur Kunwar Raghubir Singh :

“¢ Thut the Bill to proteet Minor Girls be referred to a Belect Committee con-
sisting ot the Honourable the Law Member, the Honvurable the Home Member, Sir
Abdur Rahim, Mr. K. C. Neogy, Diwan Bahadur Harbilas Sarde, Mr. Amar Nuth
Dutt, Mr. Muhammad Yamin Khban, Sardar Nibhal Singh, Goswami M. R. Puri, Bir
Harvi Siugh Gour, Mr. F, E. James und the Mover, with instructions to report within
a week, #nd that the number of members whose presence shall by uecossury to
constitute a meeting of the Committee shull be five.’’

Mr. C. S. Ranga Iyer.
The Chair thinks he did not finish his speech on the last occasion.

Mr. C. 8. Ranga Iyer (Rohllkund and XKumaon Divisions : Non-
Mubammadan Rural) : Sir, I uttered one sentence on the previous
occasion and I shall try to finish my speech in another sentence, and
that is this. When my Honourable friend, Diwan Bahadur A. Ramaswami
Mudaliar, was speaking on the Minor Girls Bill, 1, by way of interrup-
tion, stated that Mr. Satyamurti had gone back upon his opinion and
was no longer a supporter of the Temple Entry Bill. That is an un-
fortunate misrepresentation of facts, and I owe an apology to Mr.
Satyamurti. Mr. Satyamurti was at no time a supporter of the Tewmple
Entry Bill and he has succeeded in making the Congress drop the Bill:

Mr., Muhammad Yamin Khan (Agra Division : Muhammadan
Rural) : Sir, T have full sympathy with the objeet which my Honour-
able friend, the Mover of the Bill, has got in view, but unfortunately,
there are some phrases used in the Bill which might be misunderstood
by the House. Nobody can deny that there is a eustom prevailing in
this country by which a man, even when much advanced in age, wants
to get married to a young girl. We read in the newspapers a few days
ago that a man of 70 years of age wanted to marry a pirl of 11 years.
and the parents of that girl were willing to give the child in marriage
to that old man. If this kind of custom prevails and if the parents are
go unscrupulous as to give their little children in marriage to old men,
then it is duty of the ecountry to stop this evil at once. What my
Honourable friend has meant by using the word ‘‘ sale ’’ is really the
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marriage which is contracted by the parents getting certain monetary
consideration. He does not mean sale as a slave. Slavery 1s pro-
hibited in this country, and we have got penal provisions by which
slavery can be easily dealt with. I think the defect there is at present
would have been got over quite easily in the Select Committee had we
sufficient time to deal with this Bill. My Honourable friend has rendered
great service by bringing to the notice of the Government and the
country the great evil that exists today, and I would have supported
that this Bilh shoutd go to a Select Committee if we had had sufficient
time for the purpose. My Ilonourable friend’s services to the country
will be remembered and he has been supported by many great authorities,
such as Judges of High Courts, in his view but I should ask him to
wait till the next Assembly comes. I am sure, he will be returned to
this Assembly and hg will have then opportunities of coming before the
House with a Bill like this. Even if the motion for a Select Committee
is accepted, the net result would be that the Committee will never sit
at all and the Bill will lapse. I think he will be best advised and he
will show generosity by giving the other people a chance of moving
their Bills if they so desire, because this is the last non-official day for
Bills in this Assembly. My Honourable friend will find a lot of sup-
porters in the next Assembly, and he will save the time of the House
by withdrawing this Bill at this juncture.

Rai Bahadur Kunwar Raghubir 8ingh (Agra Division : Non-Muham-
madan Rural) : Sir, I thank sincerely the supporters of the Bill as well
as those who have opposed it as they eyinced great interest in the matter
of the betterment of tha:condition of minor girls. Secondly, the mea-
sure provided a lively debate and the star speakers in the House took
part and the debate did not lack in humour. I, however, regret that the
debate was prolonged inordinately to put off the Temple Entry Bill
which was never my intention as was given out in some newspapers.
1 am a Sanatanist no doubt, but not an obstructionist. So, the talk of
conspiracy is meaningless and mischieveous. Mr. Sitaramaraju said
that girls of over 14 years had not been protected by the Bill, but I may
say that a girl over 14 can understand her interest, and, therefore, she
does not require any protection. What Manu speaks of is a present
and uot a sale price. All have said that the principle of the Bill is
sound and the objeet laudable. Mr, Lalchand Navalrai said that
Muhammadans take some price in his part of the country, but the over-
whelming majority of respectable Muhammadans in the country is in
favour of my Bill, as T showed the other day. Social pressure failed to
eradicate the evil, and hence the Bill. Otherwise I would not have
brought it. We have seen that there are many matters in which society
holds strong views, but they cannot carry much further because of the
large number of illiterate people. Had the public opinion been suffi-
ciently strong I would not have thought of bringing forward this Bill.
Dr, Ziauddin Ahmad read out the opinions of the United Provinces
Gov ernment. T am surprised that a Nationalist and an Independent
should give the Government’s opinion, but I may tell him that a Muslim
Pir, Maulana Hasan Nizami, and the Chief Justice of our Tigh Court
who is also a ’\Inhammadan have supported the Bll] Sir Nripendra
Sirear asked how sale is to be defined. T will say, ** giving a daughter
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for monetary gain and withont considering the welfare of the girl *’ is
sale. Sir Hari Singh Gour in his book, ‘‘ The Hindu Code '’, nays :

¢“ Out of eight forms of marriage, all except the Brahma and the Asura forms are
said to be obsolete. )

TLis refers to marriages among Hindus under the Mitakshara, Law, ani they are
disercdited.’’

So, Sir, the argument that the Asura form of marriage requires the -
ing of price for the bride is also untrue. Sir Hari Singh Gour has ngm
pointed out that Asura form of marriage is out of use and discredited. I
agree with Diwan Bahadur Ramaswami Mudaliar that there are evils in
society but we should also try to remove them. It was said that the evil
is not very prevalent, but in the United Provinces and that among the
Aggarwala community, the Marwaris and in Bihar and Rajputana, the
evil is prevalent. He is also in full sympathy. Mr. Jadbav says the
motive is very good. Legislation will be able to do it as it is doing with
the Sarda Act. Diwan Bahadur Mudaliar says that the evil does not
exist in Madras but the Women’s Association there is in favour of the
Bill. So it does require such a remedy. The Honourable the Home
Member said that marriages in this country were based on some pecuniary
consideration but this is not true of some marriages as all people are not
greedy. Then it was pointed out that the Muslims resent the application
of this Bill to them but it is nowhere given in the opinions which have
been received. Then it was said that in the case of Christians this Bill
was unnecessary but the Cambridge Mission of Delhi supports my Bill,
which shows that the Christians also want such a measure. The House
has shown full sympathy with the object of the Bill and the opinions show
that the motive is laudable. At least T have been able to arouse public
opinion in the matter and this august Assembly has shown sympathy, as
does the Government also. Hence my purpose is served and T have been
shown difficulties to be encountered in its working and T am satisfied that
a better framed Bill would hetter serve the purpose, and, therefore, T beg
leave of the House to withdraw my Bill. (Applause.)

Mr. President (The Honourable Sir Shanmukham Chetty) : IHas the

Honourable Member the leave of the Assembly to withdraw his motion ?
Honourable Members : Yex, yes. .
The motion was, by leave of the Assembly, withdrawn.

THE UNTOUCHABILITY ABOLITION BILL.

Rao Bahadur M. C. Rajah (Nonimated Non-Official) : Sir, on the 1st
of February of this year, the House adopted a motion for cirenlating this
Bill to elicit public opinion by the 1st August, 1934. Till today we have
received opinions on this Bill from Bengal, Assam, Mtu]rasx Delhi,
Baluchistan, North-West Frontier Province, Coorg, Bihar and Orissa, and
vet opinions have to come from Provinces likc Bombay, Central Provinces,
United Provinces, Punjab and other Provinces, and, therefore, without
complete opinions, 1 do not think that any useful purpose will be served
in my moving my motion today. Moreover, Sir, today being the last non-
official day, I do not propose to make my motion todgy.
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Mr. O..8. Ranga Iyer (Rohilkund and Kumaon Divisions : Non-
Muhammadan Rural) : Sir, I rise to move what is known as the: Temple
JEntry Bill, to remove the disabilities of the so-called depressed classes.
Sir, T move : '

~ *“Tlat the Bill o remove the disabilities of the so-called Depregsed Clusses in
regard to cntry into Hindu temples be referred to a Select Committae consisting of
the Honouruble Sir Nripendra Sircar, the Honourable 8ir Heury Craik, Bhai Parma
-Nund, Ruo Babadur M. C. Rajah, Mr. T, N. Ramakrishna Reddi, Rao Isaladur B. L.
Patil ard che Mover "’—

T will deléte, with your permission, the words ‘‘ with instractions to
report within a fortnight ’’ and then 1 will econtinue the remaining: portion
of the motion : ’ :

. ““and that the number of members whose presence shall be necessiry to consti-
tute’ a mecting of the Committee shall be five.’' '

Sir, at the time -I gave notice of this motien, I did not think that
before a fortnight we would be going into the wilderness. Therefore, 1
Tecognise the limitations of this motion, for there will be no time even to
‘g0 te a Select Committee. 1 recognise that it gives us an opportunity to
express our opinion on the subject.

I have already stated that I owed an apology to Mr. Satyamurti, for,
while interrupting Mr. Mudaliar, I was not in a position naturally as he
was rushing along with his speech to explain myself fully and he woula
have been at a disadvantage if T had .done so. 1 recognise that Mr.
Satyamurti, who was at no time in favour of the Temple Entry Bill, has
succeeded in making the Congress drop it. T read the following written
statement of Mr. C. Rajagopalacbariar in the Hsndu of Madras, dated the
16th August. The Hindu is a very responsible newspaper, and as it is nct
& mere telegraphic interview, but a written statement, I believe Mr.
Rajagopalachariar’s statement can be taken as accurate. Mr.
Rajagopalachariar is apologising to the public for his betrayal of the cause
of the untouchables. As the principal lieutenant of Mahatma Gandhi, his
betrayal must be placed on record. He says :

¢‘ The question has been asked by some Sanatanists whether Congress candidntes
will give an undertaking that Congress will not augport any legislative interference
with religious obmervances. Bimilar questions may be asked on a varicty of topics
by perrons and groups interested in each ome of them. That such questions are askced
only ¢f the Congress candidates and similar elucidation is not attemnpted in respect
of other porties and independent candidates is a very great complimont paid to the
Congress.*’

So, says, Sriman Rajagopalachari. And, instead of following up the
esompliment and arousing public opinion on an unpopular measure, here i
a great Congress leader who sat dharna at our houses with his son-in-law.
Devidas Gandhi, who repeatedly called on me at Delhi and said ‘‘ We
seek joint support for this legislative measure ’’,—here is a man who goes
back ‘‘like a crab ’’, to borrow the language of Shakespeare. Political
parties, explains this subtle brain from the South; have distinctive policics
on various questions covering a wide field :

*¢ Not all of them, however, are made into election issues at any ona time.’’

Sir, this Congress leader is afraid of facing the public opinion which
he has roused.

(1990)
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Sir, are the Congress people slaves ¢
‘“They are slaves who fear to spenk
For the fallen and the weak.”’

According to Milton, ‘‘ To say and straight unsay argues no liar but
& coward traced '. (Rai Bahadur Kunwar Raghubir Singh : ** Ques-
tion ”’.) My friend questions. Not being a Congressman, the epithet does
not apply to him. I was quoting Milton. Mr. Rajagopalachari unsays
now what he had been saying long before the General Election from every
piatform in the following words :

‘‘ The Congress candidates go to the electorate in this election on well-deflued
political issues.’’

That is to say, they go to the electorate with a view to pandering to
the prejudice of the masses whom they have misled, so much so, that they
have got themselves into a bog. Lord Willingdon came to their rescue, to
take them out of the bog by announcing the dissolution of this Assembly
and giving them an opportunity, as a constitutional Viceroy, to return to
the sheltered paths of constitutionalism. Therefore, they have run away
from their own convictions and are playing every trick to come back to
the Legislature with as large a number as possible. IHad they gone on
with the Temple Entry Bill or the untouchability question, they would
have lost many votes, for it is not a popular issue. I said o, though
Mahatma Gandhi contradicted me publicly at the time. I said so when
Shankaracharya was staying in Malabar in my brother’s house at Palghat.
My bother came on a deputation to the Vieeroy to oppose the Bill. T said :
‘1 know, the reformer is not in a majority in Malabar ’’. - Nowhere else
are the reformers in a majority but the reformers, believe in
persuading the majority to their way of thinking. Then, I said—
whatever the result of a referendum the gongress people might have taken
in Guruvayur in Malabar might be. T could not for a moment helieve that
the majority of the temple going people in Malabar were in favour of ad-
mitting the untouchables into the temples ; but, T was prepared to fight
them. also to argue with them and to persuade them and to make them
take an interest in the cause and the case of the untouehables, for, I feel,
the untouchahles are a part of my community. Sir, if one-third of my
community is to remain submerged in exelusion in the name of religion, I
feel, as T have always felt and said, that that community has no right to
existenee, It is with a view to the unification of the Hindu conmunity, it
is with a view to building up the greatness of the future of that community
on the past of that community, when untouchability was quite unknown as
in the Vedic ages, that T have taken up their cause. And now, T find Con-
gressmen, so keen about untouchability yesterday, explaining why they
are not taking it up today. Mr. Rajagopalachariar has driven the last
nail into the coffin of the Temple Entry Bill, as Raja Bahadur Krishana-
machariar, the Raja Saheb of Kollengode or 8ir S8atya Charan Mukherji
would perhaps like to say, representing as they do the various Sanatanist

gronps of the country.

Sir, Mr. Rajagopalachariar goes on to say that they asked to be
returned ‘¢ on no other issue ’’, that is to say, not on Temple Entry issue,
but merely on a political Anglo-phobia issue, an anti-British issue, be-
cause. having traded on publie feeling, having tried to give it as much
racial antipathy as possible in the name of non-violenee, in the name of
religion itself. becanse non-violence waa sometimes given a religions
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bias, having created that atmosphere of distrust in the country, finding
that that atmosphere might not help them in the election if they fought
it on a bigger, a cleaner and higher issue, namely, the removal of un-
touchability itself, they side-track the issue, they run away from their
conviction :

‘‘They are slaves who dare mot be

In the right with two or three.”’
(Hear, hear.)

Then he, a principal lieutenant of Gandhiji, goes on to say :
¢4 if successful at the polls, they oannot believe they will receive the mandate of the
electorate on any other questions ’’—

That is to say, they are not receiving the mandate of the electorate
on the Temple Entry Bill. This man, who came screaming at our doors,
begging us for support—these beggars in the cause of the Congress,—
who just begged of uns to proceed with this Temple Entry Bill, are not
only betraying the cause of the untouchables, but they are betraying the
principles of the Mahatma himself, for, we know, that Mahatma’s
fast was directed toward the uplift of the untouchables by giving them
concessions in regard to the Communal Award, which the Congress
naturally has hesitated to repudiate, and we, therefore, know that that
has a direct bearing on the untouchability question, to approach which,
to solve which, the Mahatma, the great Mahatma, wanted to tour the
country, but today the Congress, who betrayed him first in the betrayal
of the Congress hoyeott of the Councils, have, by seeking to come to the
Councils, further betrayed him with the assistance of his own samandhq,
Rajagopalachariar, and they say that they are not going to proceed

with the untouchability question and the Temple Entry Bill without
a mandate from the people !

Sir, where is the difference, 1 ask, between Raja Bahadur
Krishnamachariar and Sriman Rajagopalachariar ! Raja Bahadur Krishna-
machariar has always conceded—*¢ take a mandate from the people and
then come and legislate ’’. Sir, he is not a coward ; a great Sanatanist
himself, he is willing to face the music. On the contrary, these people,
who pillory the Sanatanists up and down the country, forgetting that
Sanatan Dharma is eternal truth itself, are behaving in a manner which
even the Sanatanists will not appreciate, for Sanatan Dharma is eternal
iruth and the betrayal of truth is worthy only of untruthful people !
Having betrayed many a principle which would lead us to our national
goal, having taken up the case of the untouchables only to save their
faces, with no conviction behind them, as we now see, the great Congress
leaders, with the exception of Mahatma Gandhi, have said, through
Rajagopalachaviar, the Organizer-in-Chief of the coming elections on
behalf of the Congress :

‘¢ 1t will be open to all Congressmen to have the matter duly considered before
it is ever made into an official Congress Bill.”’

For this betrayal of the cause of the untouchables, T hope consti-
tutionalists will organize themselves, whether Hindus or Mussalmans.
They can agree to differ later on on communal issues, but thev will
-unite and offer a great battle to the Congress and bring that organ of
masqueradors down on its knees. Sir, T think here is a betraval of the
enuse of the untouchables and the Depressed Clamses : and, if T did not
believe in thin movement before Mahatma  Gandhi could take it up or

Mr. Rajagopalachariar went from door to door in Delhi, T should not
have heen here to move this Bill.
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Sir, I always felt that the father of the larijan movement was
Swami Vivekananda, whose feet 1 bear on my head. That great pro-
phet of nmationalism which Bengal gave to India and the world, in his
great speeches, from Colombo to Almora, called upon the Indian people
to get rid of this curse of untouchability which is making the nation
ap untouchable nation. (Hear, hear.) He said, touring in Malabar, what
more silly thing could ome find than this ¥ What he witnessed in
Malabar was that the poor Pariah was not allowed to walk in the strects,
but when he changed his name to some hotch-poteh Christian name or
Muhammadan name, it was all right. What does the Malabar Hindu
do? He says: ‘“ Don’t touch me, 1 am holy !’ The Swami said in
another place : ‘‘Their religion is the kitchen, their God is the cooking
pot !’ Bir, Swami Vivekananda was the real founder of the llarijan
movement, and Mahatma Gandhi, with his great energy, has come into that
movement. Apparently, he finds it difficult to carry the Congress people
with him in matters of social reform. Sir, not having sat at the great
Mahatuia’s feet, in matters either of politics or of social reform, and
drawing my inspiration first from the teachings of my own religion
and the need of social justice and social reform, and secondly from my
experience, bitter experience in Malabar, to which I belong, 1 propose
to proceed with this Bill ; and, in so doing, I seek, in the first place,
a compromise with the Sanatanists. The latter have nowhere said that
they were opposcd to considering the temple-entry question ; they were
opposed to the Temple Entry Bill. For instance, I believe that Raja
Bahadur Krishnamachariar and Raja Vasudeva Raja, who belong to the
Madras Presidency, the latter to Malabar itself, would bhe willing to
build temples for the untouchables, for the untouchables have to be kept
within the Hindu fold : you cannot drive them out, as you have tried
to drive them out all these ages by excluding them from the community.
Sir, if, in spite of all this, all the untouchables have not bhecome Mus-
salmans or Christians, it is because the untonchables are better Hiudus
than many of tiese so-called Hindus themtelves. (Iear, hear.) They
have clung to the Hindu religion in spite of this disability ; they
have clung to the Hindu fold in spite of the treatment that we have
offered them. There is a film going round the country called ‘¢ Chandi
Das ’. That film deals with temple entry and if it has any connection
with our revered Law Member, Sir Nripendra Sircar, whove life is a
gsermon on sacrifice and service to the Hindu cause, T can only say that
he and Bengal and his talented son responsible for that fllm have ren-
dered a great service to the cause of the removal of untouchability.
(Applause.)  The applause all over the country that this film has got
is an index of the fact that the cause of the untouchables has the sup-

port of the Hindus.

1 know. so far as the cirenlated opinion is coneerned. that there iv a
gharp cleavage. 1 know that men like Raja Bahadur Krishnamacharinr
and the Raja Sahib of Kollengode and even Sir Satye (‘haran Mukherji.
who is much younger than they, wonld like to move with the times, hut
they are not willing to go as fast as T am willing to go. As for Paudit
Satvendra Nath Sen, he naturally relies on the Smrithis with all the
accretions of Manu Dharma Shastras. T admit that he is as devoted to
hix cause as T am devoted to mine. I will not at all qguestion his sin.
ewrity. and T am perfectly certain that he too wants the amelioration

_of the condition of the untouchables and to get them within the Hindn
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fold. That is an issue on which the Congress people for purposes of
political warfare, as. is now clearly indicated by their last moment’s
betrayal, 'were really trying to divide the Sanatanists from the Sanatan-
ists for the untouchables are part of Sanatana Dharma. After all, what
is the Hindu dharma but Sanatana dharma and what are the untouch-
ables but the children of Hinduism ? Therefore, we have got to build
temples for them. If Raja Bahadur Krishnamachariar thinks that the
untouchables by entering his temple will pollute his God—I do not think
80, because (Jod cannot be polluted,—-let him eome forward and keep the
community of untouchables within the fold and give them a religious up-
lift, for it is a very unconvincing argument of our friends when they say
that the economic uplift will bring in its train the religious uplift and
social uplift. Mr. Rajah, who has been economically uplifted, cannot
enter the temples of Palghat or Malabar or for that matter Raja
Bahadur Krishnamachariar’s residence or a temple in its neighbour-
hocd.  Therefore, what we want is religious uplift and social uplift.
I would suggest to the Sanatanists another thing. During the car
festival and similar other ceremonial festivals, whether in Raja Bahadur’s
domain or in the domain of Raja Sir Vasudeva, the untouchables are per-
mitted to mix with the touchables, the highest Brahmins. If that can be
80, why not build temples for them in the neighbourhood of your own
temple and thus take the wind from the Mahatma’s sails and also arrange
a joint car festival for both the touchables and the untouchables.

Ilow did Buddha attract people to Buddhism ? Not by building
temples, but by living his great life. But when Buddha was gone, what
did the Buddhists do ¢ They built temples all over the country, and if
a census had been taken in those days, there would have been no Hindus,
at any rate, there would have been no low class Hindus in Buddhistie
times. All were Buddhists from the Himalayas to Cape Camorin.
There were a handful of Brahmins left in the country, but Buddhism
became a powerful religion. Its principal attraction was the temple.
Buddha himself had repudiated idolatry and temple worship, but the
Buddhists, in order to attract people to their fold, huilt temples. T need
not go through the Buddhistic history and I need not go through the
historic achievement of Buddhism after Buddha's death when the whole
country observed that faith until Shankara came to offer battle to it.
And how did Shankara offer battle to it ? By following the example
of Buddha himself and the Buddhists. He tried to revive the priest-
craft just as the Buddhists had done. Buddha did condemn priest-craft.
Our Vedas have no place for priest-craft. The priests came into exist-
ence and the Brahmin priest, by reviving the Sanskrit learning and
Acharas, banished Buddhism beyond India though Buddhism today
prevails among. and is observed by, a larger number of people than
Hindnism. But what did Shankara do? While trying to banish
Buddhism from India. he had to copy Buddha’s followers in the matter
of building temples all over the land, attracting the Hindus back to
Hinduism. At the same time, he had to accept Buddhism. That is
why he preached Advaita. Shankara’s Advaita is nothing but Buddha’s
unity and oneness of mankind. That is the reason why Hinduism .has,
from time to time, absorbed people, not even helonging to the Hindu
fold ta itself. If my statement is challenged, T have authorities to quote
when T rise to reply. T must not, however, take much of the time. The

L
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great Ramanuja, by his democratic Hindu faith, embraced by his action
people who were not always givenr the place they ought to be given.
Not only that, Ramanuja went further and expressed sympathy with
the Depressed Clasgses. He was a great supporter of the Depressed
Classes. Then we had Guru Nanak. He went a step further, He
wanted not only to abolish untouchability, but to unite the Hindus and
the Muhammadans. Sir, I have done. I should not make my speech
long. The whole history of Hinduism, through shining scores of
centuries, reveals, as by a flash of lightning, that Hinduism is inclusive
and not exclusive. (Voices: ‘“ Go on''.)

As my Honourable friends want mé to go on, I shall make a refer-
ence to some of the opinions that have been circulated to deal with
which 1 was almost in distress, because such voluminous publications
have never taken place before. In this connection, I must express: my
gratitude to Lord Willingdon and his Government and all the Mem-
bers of the Executive Council (Applause), for it is given to this great
Viceroy to ascertain the public opinion on a matter which is very im-
portant as the public opinion has shown. I admit that there is a
cleavage, but where is the world and where is that Utopia whose
angelic denizens never differ among themselves 1 . Did not Martin
Luther himself have to face odds ? Did not Muhammad the Prophet
take up arms in the desert of Arabia against idolatry and was not his
religion at first observed by himself and his wife and his dutiful servant,
and is not his religion today observed by large myriads all over the
world 1 He was a reformer ; he was a Prophet ; he was a Messenger
from God ; he was a Prophet of God. Every reformer in this world
has to face odds and has to take the consequence for his faith. The
Congress people are not reformers ; they have only been humbugging
the public. They have not only agitated the public mind, but they have
also betrayed the Mahatma who will go down in histcry as a great
Prophet of the Harijans. (Cheers.) Mahatma Gandhi could not give
a mandate to these politicians aspiring for loaves and fishes and who are
trying to shape their views according to the times. These masqueraders
are not even good masqueraders. These masqueraders only want to
exploit the public. During the last prison-poing pilgrimage, they ex-
ploited women to the shame of the Indian traditions and being false to
those traditions, be it said. They put women in the forefront of their
gtrife, the most unmanly thing to do, and, in order to secure victory
at the polls in the coming elections, they, who were willing to exploit the
untouchahbles until yesterday, finding that the cause is not popnlar, have
dropped them. People who have no convictiong deserve to be con-
demned. Let us take up the cause of the untouchables, all those who
are opposed to the Congress join together in a manner which will not
axploit the cause of untouchables but build them up, and admit them to
the streets and admit them to the Brahmin agreharams, because they are
not admitted to the agraharams in Malabar. I ask. whv should thev not
he admitted in the agrakarams of the Brahmins ! In the Raja of
Kollengode’s eompound, a Cheruma or a Nayadi will not be admitted, but
if that Cheruma or the Nayadi becomes a Moplah, he is automatically ad-
mitted. There is a tradition like that established in my mother country of
Malabar. I want that we must keep these people within our own fold
and be true to our religion, for are all these untouchables not the children
of Hinduism or is Hinduism a great religion or is .it a great humbug
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like the Congress polities ¢ I think Hinduism is a great religion, it is
not a mean thing to be shuffled through as we like, it does not depend
upon the mechanical manipulation of the muscles of the mouth by way
of chanting mantras. It does not depend on parroting a few words.
Hinduism is being and becoming, it is the manifestation of the temple
already in man. Hinduism teaches us that there are three stages for
the realisation of God. The first is the ritual stage, the temple going
stage, the second is the philosophic stage and the third is the yogic stage,
the stage of realisation. The untouchables are children, men-with a child-
mind. If temples are meant for anybody, they are meant for the un-
touchables. (Ilear, hear.) Let us make our temples attractive to the
untouchables or build more attractive temples for them and then the
Sanatanists need not fight the Congress people, for the Congress people
will have to take up some other subjeet of exploitation and playing to
the gallery. Now, the time has come for all of us to stand by the un-
touchables in our own way.

I must be referring to the opinions received and as we all know,
opinions differ, but I am glad to find that even in the Madras Presidency
sympathy is expressed by the Judges of the High Court. Sir C. V.
Anantakrishna Aiyar, a relation of my first cousin who has married his
duughter, a very temple-going man, very orthodox, I thought, would
have expressed himself harshly on the Temple Entry Bill of mine. He
is not uncharitable. He says, ‘‘ why go on with it now ? Why not
leave it to the reformed Legislatures t’’ Therefore, I think, he is a
little better than the Congress people. The Congress people say that
when their ¢ constituent Assembly ’’ comes into existence, which now
exisis in the dreamland of Satyamurti and Rajagopalachari, they will
then issue an official Congress Bill on Temple Entry. T do not want a
constituent Assembly to wreck constitutions, 1 want a constitution which
1 am getting, however imperfeet it may be, however unsatisfactory it
may be, and T am prepared to build a palace of hope for my country on
that constitution. 1Tntil the day when their ‘‘ constituent Assembly ’’ ecomes,
I am not going to wait to build a palace of unity in which the touchables
and the untouchables can live, and here, T say, the Sanatanists must
strengthen my hands and if the Government will agree they must give
ns a committee to work out a scheme for building temples for the un-
touchables. 1 do not want a revenue-committee, 1 do not want a
roving committee, collecting opinions in the country, because the
collected opinions are good enough. Tf the Sanatanists and the Gov-
ernmenf—we the reformers, if need be, are willing to stand aside-—
can work out some policy by which they will be able to build temples for
the untouchables and in other ways bring about their uplift, at any rate
in future, the (‘ongrevs people will not be able to treat these uneducated
people as pawns in their political game. So far as matters of religion
and social reform are concerned, it becomes necessary for us to take
great caution of seeing that we all combine against our enemies, because
the Congressmen are the common enemies of India and of all noble causes
in this country, we must see that we all combine against our enemies for
the goodness not only of the touchables ‘hut for the greatness of the
untouchables. (Hear, hear.)

Sir, T was referring to the opinion of Slr C. V. Anamakrwhna Aiyar,
then a Judee of the High Court. He has, T helieve, gone back to my
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village. Incidentally I may say that he lives in the house which used
to belong to my father and in which great pujas used to be celebrated
and Brahmins used to be fed month after month, and, therefore, it has
all the hallowed atmosphere of Sanatanists.

Raja Bahadur @G. Krishnamachariar (Tanjore cum Trichinopoly :
Non-Muhammadan Rural) : And you, the faithful son of that great
man, you are now doing the very thing which he will be afraid to do
and which he will never be willing to do. (Laughter.)

Mr. C. 8. Ranga Iyer : My Honourable friend, the Raja Bahadur, is
very quick in thinking, but not quite careful in retort. My father, I
know better and that great man known to the village, known to the dis-
trict, he had realised God. He always felt the presence of Sri Ram for
the last 40 years before I was born. That man about whom I found in
the Roy’s Weekly by one who knew him before T was born, a three
column reference to his religious idealism and practice, that man had
realised long before his death that the temple of God was within him.
Living in the neighbourhood of a great temple for a long time, he never
went into that temple for many years. And, he said, that he was in
communion with the deity in the temple not for purposes mundane.
He said that he had felt the presence of God and we had evidence of it
before his death as much as in his life-time. He did not, I must say,
speak one word against my duty to my community and my country even
though this Temple Entry Bill has been before us for the last two years.
I did not hurry to take advantage of his passing away to introduce this
Bill. Ten years ago, there was a great temple safyagraha campaign in
Travancore State. One of my prominent friends, a Christian and a
Barrister, had led that campaign and gone to prison. I was then in
Allahabad and I announced my departure for Vykom to study the situa-
tion on the spot, not necessarily to take part in satyagraha. And when
I arrived there I found my father also there. IIe was acting at that
time, not as the Raja Bahadur would perhaps act because the Raja
Bahadur has more fervour for ritualism, but at the same time he shared
the opinion of Raja Bahadur Krishnamachariar. Ie said to me, ‘‘ Not
only no satyagraha for you, you must go away from here . T said,
“T have a right to persuade my opponents, T have a right to mnove mny
friends **. He said, ‘ Make a speech, get into a boat and elear out ”’. I
made a speech, got into a boat and cleared out. (Laughter.) Eight
years after, when he had gone in to further meditation and tapasya, when
T met him in Palghat, when crowds of Brahming came to him to appeal
to him to reason with me, he left them to discuss with me. and T told
my Brahmin friends : ‘' If my religious arguments will not appeal to
vou. at least my political arguments must appeal to you. You know,
the Brahmins have heen finished by the non-Brahmins. You kanow if
you walk from one end of the Palghat agraharam to the other, you find
on the pial of every Brahmin house at least a eouple of graduatesx un-
employed and unemployable, because the fiat has gone forth that the
non-Brahmins must have preferenee in Madras '’. There is a non-
Brahmin Government there. And T said, ‘‘ Though there i« not much
difference hetween Brahmins and caste non-Brahmins. these non-Brah-
mins pretend that the untouchables are a part of them, that the un-
touchables are a part of their non-Brahmin movement. the Justice move-
ment as they call it. But they are much worse than Brahmins in doing
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injustice to the untouchables. These temples are built by most. of these:
non-Brahmin wealthy men and let us put the non-Brahmins on theiy:
trial. 'Let the non-Brahmin who is less efficient than the Brahmin, let-
the non-Brahmin, who on communal grounds has usurped jobs and
deprived the Brahmins, hand them over on the same communal grounds
of incfficiency to the untouchables ’’. That is what I told the Brahmins
and the Brahmins clapped their hands. They were very pleased. I said,
‘1T am not your enemy. -1 want the boomerang of non-Brahminismm to-
recoil o the non-Brahming themselves '’. And then one class ot people
were satisfied that I, a Brahmin, had a patriotic Brahmin purpose in
taling up the cause of the untouchables by carrying the non-Brahmin
mov cment to its logical conclusion of either complete justice or complete
inefficiency. And then I said that as a Hindu I had another object. T
did not play upon the weakness of the reformer saying that many an
untouchable is being converted every week in Ponnani taluk. T did not
play upon that. I played upon this fact : if Hinduism has no place for
the untouchables, T would ask them to embrace Islam. A man who gets
better treatment in some other religion must @o to it and must leave his
religion. It is because I want to make Hinduism a habitable home for
the untouchable that I have taken up this. T told them another thing
and that is my whole case. I said, ‘“ Yon know the Moplah riots, you
know the ghastly riots that have taken place from time to time. But the
Moplahs are mainly drawn from the class of untouchables. They do not
have the culture of the Mussalmans of Northern India, but they have
better physique and greater courage ’. And, I said, ‘‘ If all the untouch-
ables become Moplahs what will happen to you ? Already there are
riots and the untouchable is not permitted to come to your agraharam.
A Moplah can enter it, an untouchable cannot ; and if all these
untouchables become Moplahs, there will only be two communities
in Malabar, the Nairs and the Brahmins’’. The Raja of Kollen-
gode is a Kshatriya but one swallow cannot make a summer.
K<hatriyas as a class are fast disappearing from Tndia. And this
argument also appealed to them, and T said, ** Why not huild temples
for  them . They who were onee admirers of Gandhi and used
to applaud Rajagopalachari are no longer with them. 7T told them that
God is greater than Gandhi, and true polities and our duty to the com-
munityv are greater than the Congress planks and platform. They
agrocd And, T said, therefore that from the non-Brahmin point of
view. from the point of view of keeping the community together. and

also from the point of view of holding aloft the new banner under which
Sanatanists. both touchables and untouchables. ean join, thev should eo
with me. T said, ““ T am not a dangerous man, the future will show it *’

Sir, I was referring to Justice Anantakrishna Aiyar, but the inter-
ruption of Raja Bahadur Krishnamachariar naturally necessitated an
explanation. T have given that explanation with the respect that is dune
to the Raja Bahadur, and, if, in the course of my argument, T happened
to use any sarcasm, which T believe T have not used, the Raja Bahadur
deserves my apology. Sir, here ia from Chittoor, a very orthodox
Brahmin, Sir C. V. Anantakrishna Aivar, whose views we find at page
347, Paper No. V, opinions Nos, 1215 :

““ An T maid i conmection with the Sarda Bill, time has been working changes
(not innppreciable) in case of social and religious matters here ; and if left to time



THE HINDU TEMPLE ENTRY DISABILITIES REMOVAL BILL. -1999

the intended result would surely follow, without at the same time- ercuting any
friction umocug the people concerned,’’ . ’

Raja 8ir Vasudeva Rajah (Madras : Landholders) : That is not
supporting your Bill.

Mr. C. 8. Ranga Iyer : 1 never said that Sir C. V. Anantakrishna
Alyar was supporting my Bill. I said that his view is better than the
view of the Congress. Ile is opposed to my Bill, but at the same time,
though afraid of creating friction,—I personally believe in ecreating
friction and fuss, because John Bull does not yield without making
some fuss—without creating frietion, he wants the ‘‘ intended result’’
““ surcly ”' ¢ to follow . If that is not supporting the Temple ¥ntry
Bill, that is accepting the spirit thereof. He is asking for a little more
time which certainly 1 am willing to grant. When | agreed to circula-
tion, I knew that public opinion will have to be sounded on this matter.
1 acknowledge there is a great deal of opposition and a handful of
reformers must not resort to satyagraha, but we have a right at the same
‘time to say that the opinion on our side is much larger than the circulat-
ed opinion represents. I have a right to say that young men and middle
.aged men of 40 are all on the side of the Temple Entry Bill, but they do
not, I admit, go to the temple : they are modernists : 1 admit the majority
of the temple goers are against this Bill, and that is why I say that T do
not want to force the 1ntouchable into the temple ovér the corpes of the
temple-goer ;: I do not even want a future satyagraha movement to break
open the temple doors. I have a right to challenge Raja Bahadur
Krishnamachariar and other people, who say they are friends of the
untouchables, to come into the open instead of merely indulging in
rhetorie, instead of merely abusing Gandhi, to prove that they can take
the cause of the untouchables in their hands. Sir C. V. Anantakrishna
Aiyar is prepared that this measure should be taken up in the new re-
formed Legislatures : he says :

‘¢ The prevent is not the occasion for passing such iegislative moasures, the
refornied Legislatures—in sight—being apparently the more appropriate bodies to
deal witli such matters.”’

1f 1 may respectfully submit to my Sanatanist friend, the Raja of
o N Kollengode, this is not opposition to the Temple
12 Noon. . . :

Entry Bill : it is only an advice—do not be a young
man in a hurry : do not pass it this Session. The Government and the
Opposition have not decided to pass it this Session. He says, ‘‘ Wait for
the reformed Legislatures '’, and T hope that the Government of India
will change their attitude and release provineial councils during the
autonomous era from political or bureaucratic bondage. In the present
case there has been a bondage because the Government of India absolutely
declined our very humble but persistent request that this Temple
Entry Bill should be introduced in the Madras Council. Tt is not we
who made it an all-India question. It is they, and if T quoted Madras
opinion it is because this is a live issue in Madras : the Government were
not prepared to throw the non-Brahmins to the wolves. hecause the non-
Brahmin movement would have been split from brow to chin on the
question of temple entry and untouchability. Dr. Subbarayvan, himself
a great non-Brahmin champion, though not a member qf the Justice
Party, a champion of the untouchables and the non-Brahmins alike, was
the sponsor of this Bill in the Madras Council. He was not a Congress
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man, he was an ex-Minister : the Government of India made it impos-
sible for us to introduce this Bill in the Madras Council. We did not
want to create difficulties for my friend, Pandit Sen, from Bengal ; we
do not want to embarrass Sir Satya Charan Mukherjee ; we do not want
to embarrass any one outside Madras : we believe in this as a proviueial
measure and when autonomy comes into existence I hope that the
Honourable the Home Member will advise the Government of India to
accept Sir C. V. Anantakrishna Aiyar’s advice.

I have other supporters in this matter. I have, for instance, Justice
Madhavan Nair, a distinguished member of the Nair community from
Malabar, a nephew of the late Sir C. Sankaran Nair whose death we have
all deeply felt......

Mr. K. P. Thampan (West Coast and Nilgiris : Non-Muhammadan
Rural) : A Madras non-Brahmin !

Mr. O. 8. Ranga Iyer : Yes ; but non-Brahmins like other honour-
able men have fallen out on this issue. (Laughter.) I know Mr. Thampan
belongs to the same caste as Justice Madhavan Nair. 1 know in the Tamil
country also opinion is divided. 1 do not mind Mr. Thampan expressing
an opposite opinion ; but I wish that he will come back to this Assembly
by defeating the Congress (Laughter) and, if T happen to be in Malabar,
I propose to make a few speeches for Mr. Thampan ; notwithstanding the
fact that he is opposed to the Temple Entry Bill, I am perfectly certain
that he belongs to that class of progressives in Malabar who want to wipe
out untouchability. Like so many progressive men in Malabar, T believe
Mr. Thampan is not for the continuance of the present form in which un-
1ouchability is observed. On the temple entry question, I do not believe
he will be 8o ungenerous as to refuse the building of temples for the untouch-
ables as close as possible to our own temples, so that if, in some future age,
the Congress again takes up temple-entry satyagraha, we Brahmins can
o into the temples of the untouchables and dish the satyagrahis. As I
was saying, Justice Madhavan Nair is in favour of the principle of the
Bill : he says :

¢ 1 zm in favour of the principle of the Bill. This legislation js permissive
in character. Having regard to the conditions prevailing in this conutry, T dounbt
very much whether any improvement in socinl conditions worth having can be in-
troduced without legislation. Government may make rules for prevenling riots if
riots arc apprehended.’’

In the last sentence I am afraid he has anticipated the argument of our
talented Home Member, Sir Henry Craik. I attach a great deal of import-
ance to the opinion of Justice Madhavan Nair : he comes from a very well-
kuown tharawad in Malabar ; he comes from Malabar where untouchability
obtains in its worst form ; he is a deeply religious man and he is not one
who rushes to conclusions ; he thinks carefully ; he has a perfeect judicial
temperament, the perfect mind that a judge should have ; and after weigh-
ing the pros and cons of things and examining the conditions in Malabar
he has expressed this opinion. There are other opinions. 1 find the
Honourable the Home Member ready to take part in the debate, and,
therefore, let me conclude with these words.

The other day I made a rather disappointing remark when the Temple
Aniry Bill was not veached : 1 thought that it would not be reached this
Session. 1 -expressed my protest in a short observation on the floor of this



1HE RINDU TEMPLE ENTRY DISABILITIES REMOVAL BILL, 2001

House. Seeing that I was seething, in his great generosity the Honourable
the Law Member walked up to me and I met him half-way : my over-
burdened heart gave way ; at that time I did not understand that behind
me was standing on the floor of this House—not even in the lobby—a
Journalistic eavesdropper belonging to the Associated Press (Laughter) ;
and I now find that he has palmed off a remark, a confidential remark, in
8 crude manner, to one of the Calcutta Congress dailies, using me as &
stick to beat Sir Nripendra Sircar. I cannot claim the same enthusiasm
for my eommunity which Sir Nripendra has served for a longer period and
at greater sacrifice ; and if this ungentlemanly trick of a newspaper
eavesdropper has resulted in a misleading statement and if it has done
any harm or misled the public, I am here humbly to apologise to Sir
Nripendra Siwrcar : I apologise for the misrepresentation of an eavesdrop-
per—a curious form of apology ; but I cannot help deeply feeling that
journalists should be developing a lack of restraint and attacking respon-
sible Members of the Government and mis-reporting or reportinz one
sentence in a conversation for the benefit of Congress hooligans who ask
for our head on a charger........

Mr. B. Dag (Orissa Division : Non-Muhammadan) : You were a
journalist once !

Mr. O. 8. Ranga Iyer : Mr. Das says I was a journalist once : 1 am
a journalist now : once a journalist always a journalist ; but journalists

can be gentlemen........

Mr. D. K. Lahiri Ohaudhury (Bengal : Landholders) : But once @
Swarajist not always a Swarajist ¢

Mr. C. 8. Ranga Iyer : Not at all, for Swaraj appears on the
horizon ; I ecannot be a Swarajist if Swaraj is attained. I consider the
White Paper scheme of provincial autonomy gives Swaraj in the provin-
cial sense. (Cries of ‘‘ No, no.’’) Opinions way differ, but that is my
view. I am not satisfied with the scheme at the Centre, and, therefore,
I say that the autonomous provinces of the future must have the right of
legislating on the Temple Entry Bill. I do not want that this should be
in the Central Legislature at all, I do not want that the Government of
India should be a Himalayan obstacle in the way of provincial autonomy
and in the way of autonomous Provincial Governments. (Applause.)

Mr. President (The Honourable Sir Shanmukham Chetty) : Motion

moved :

¢ Thut the Bill to remove the disabilities of the so-called Deprossed (lusnes in
regind to entry into Hindu temples be referred to a Select Committee condisting of
the HWovourable Sir Nripendra Sircar, the Honourable Sir Henry Cruik, Bhai Furma
Nand, Roo Bahadur M. C. Rajnh, Mr. T. N. Ramakrishna eddi, Rio  Hahador
B. 1. Patil and the Mover, and that the number of members whose presenec shall
be necessury to constitute n meeting of the Committee shall be five.’’

Raja 8ir Vasudeva Rajah : Sir, I rise to oppose the motion of my
ITonourable friend, Mr. Ranga Iyer, for referring this Bill to Select Clom-
mittee. 1 am convineed that a more dangerous and obnoxious Bill than
this Temple Entry Bill has never before been brought in any Counecil and
that it deserves a summary rejection. Government have given wide pub-
liciry to the Bill and invited opinions from interested people and also from
those who were in a position to give valuable and disinterested opinion
on the matter. The supporters of the Bill, the Congress organization and
also Mr. Gandhi with all his influence carried a prop.aganda from one
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end of the land to the other in favour of the Bill. In spite of all this,
the reformers have not been able to make any impression on the people
in support of the Bill. On the other hand, it has caused acute resentment
in the country and opened the eyes of the peace-loving, loyal @nd law-
abiding Sanatanists and others to the dangers to which they are exposed
from these so-called reformers. It has awakened thousands of people
from their slumber and has spurred them to organise themselves in such a
way as was never done by them before. An indirect good that the introduc-
tion of the Bill and the neutral attitude that the Government have taken
so far in regard to it has been that a -very large section of our people
have realised how: unsafe and dangerous it is to pin their faith in the
Justice of these reformers of the congress persuasion to protect their
material, social and religious rights and how much we have to rely on
ourselves to safeguard them. The opinions received by Government from
over a hundred thousand individuals, numerous associations, religious
heads and Madhathipathies, and last but not least, Provincial Governments
are very clear and emphatic and allow of no doubt as to the course this
Aisembly and the Government should take in dealing with this Bill. Tt
deserves nothing but summary rejection. 1 was of opinion that the
Governor General should not have given permission even to introduce
this Bill, but subsequent events have proved that it was as well that per-
mission was given and opinions were taken from a large number of people
from all Provinces which go to show the impracticability and dangerous
character of the measure. It is impossible for me, in the short time
available, to quote individual opinions of associations or the valuable and
learned opinions of the great many Madhathipathies. They are all con-
tained in the voluminous volumes of printed opinions, covering hundreds .
of pages, that have been supplied to Honourable Members. It would,
however, be profitable if I quote a few extracts from the opinions received
from various Provineial Governments in India based on their inquiry and

information.

The Madras Government says :

¢ In the opinion of His FExcellency the Governor in Council the Bill secks to
mako « far-reaching innovation in the matter of Temple worship aad ia complicated
by the fact that law and order are involved as there is every likelihood of brouches
of pence und serious faction in villages, or of the temples being abandoned by the
caste Hindus. He considers that a matter of this kind should be left to public
opinion in the country and that with the growth of the right type of education, the
proelen will solve iteelf.”’

The opinion of the Government of Bombay is put in the following

terms

¢ Tt will be secen that the weight of opinion is against the provisions of the
Bill. Ofticial opinion is mostly opposed to the Bill, though some officers have
advoested nn attitude of neutrnlity on the part of Government. As for non-official
opiuion, orthodox Mindus who preponderate outside big towns or cities are almos:
veanimously against the Bill. The reformers and others who claim to speak on
helinlf of the depressed classes mostly support the Bill, but they are in a very emall
minorily s compared with the orthodox Hindus.’’

The opinion of the Bengal Government is as follows :

<« The Governor in Council is of opinion that the Bill should not he supported
Ly Government for the reason that it aims at no less than the variation, in accordance
with popular loeal choice, of the terms of endowment trusts and in this sense furthers
the objeets of communism. Moreover, in the opinion of the Governor in Council,
it 4 difficult to justify the settlement of the religious matters by any system of local
retferendum.’’
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The Government of the United Provinces are of the following
opinion : »
, ‘¢ Bpeaking gemerally it may he said that many educated persons and religious
reformors have expressed their opinion in favour of the Rill, whilst the orthodox
Hindus who form the majority of that community are opposed to its terms. The
associgtion of the Depressed Clusses in Kumaon, the Doms or Bhilpkars, which has
been showing uctivity in regard to the socinl uplift of its members for soms time,
looks upon the whole proposal a8 a political maneuvre to be regarded with distrust
and saspicien.  Offieial opinion tonds to emphasise the following impovtant argumente
agninst the gerernl poliey and provisions of the Bill.

(i) If any serioys attempt were made to give practical effect to the provisions
of thiy Bill, it would almost eertainly cause disturbances and breaclies of the peaece.

(#1) "he Bill is of such far-reaching importance that it is almost underirable that
it rhonld Le dealt with by a legislative body in its last Nession.’’

The Government of the Punjab says :

““ The Punjab Government are opposed to legislation which interferes with
religious and social customs, especinlly when, as in this case, it canuot fnil to cnuse
grave offence to, and discontent amongst, those whose beliefs it offends nnd is fraught
with danger to the public peace, tirst, owing to the method of determinution proposcd
and secondly, owing to the disputes which are. certain to arise if members of the
Deuressed Classes attempt to enter particular temples.’’

- Then the Government of Bihar and Orisss give their opinion
as follows :

““ The opinions received indiocate that officials, Indiane as well us Furopouny, ave
gnerally against the Bill. Bocanse they comsider that legislation is the wrong
wiiy of solving the problem. As regards the opinion of the Loeal Govermment, [ am
to say that one member of the Government recommonds that Government should 1emain
neutral and lecve the Bill to the vote of the Non-Official Members of the Legislative
Assembly ; the others are opposed to the Bill. 8o far as the Loeal (fovornment sre
aware, the Depressed Classes in Bihar have no desire that tho temploe should be
thrawn open to them. The agitation for temple entry is at the bottom «f & politicul
move, and is a bid for the support of the Harijan vote at the mext clections. If the
Bill wcre passed into law, its application would produce violent dlseord within the
Hirdu conununity which would almost inevitably lead to rioting and blondshed.’’

The Government of Assam says :

¢ Pullic opivion in its brondest sense appears to be opposed to the Bill on the
grcund that the subject is not a fit subject for legislation. The Governor in Couneil
j8 not ir favour of forcing the pace through paper logislation whose enly result would
probably be an exacerbation of feeling between the upper and exterior castes in . the
Hiudufnld. "’

('oming to the Central Provinces, the Government says :

‘“ The Bill was widely circulated and in all 800 opinions have beoen reesived.

Of that number, 540 are opposed to and only 260 are in favour of the Rill Even
the Depressed Classes do not appear to be enamoured of it. In these wircumstances

the Government finds it impossible to lend its support to it.”’
As for the North-West Frontier Provinces, the Government of that

Province saya thus :
¢ Ap will be seen, the conseusus of opiniom, reeeived from Hindu individuals and

asppaintions, is opposed to the Bill. I am to say that the Govermor in Council, beyond
obprrying that it dpes not r 10 he necessary to inflict the proposcd legislation
on an upwilling majority of dys in this Proyince, feels that he can offer no useful
opinion on the merits of the questiom,’’

The Agent to the Governor General and the Chief Commijssioner
of Baluchistan says :

¢¢ The bulk of Paneha who t a majority of ffindus in
Balaehintan are ugdlw:t it. n?ﬁn of gg Iolu%lo mj’&{ﬂ nnd thet of
sueh of the Politieal Agents as bave swpressed o porsomal opimien is thet the Bill s
highly econtroversial.’’
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The Chief Commissioner of Delbi says :

‘¢ As was to be expected, there is & definite and wide diffsronce of opinion
betwoen orthodox leaders and organizations and the reformers. 1t will create a
censtant source of friction and future trouble between the supporters of the principle
of temple-entry and their opponents. It must not be forgotten that the orthodex
arc likely to resist what they consider an unwarranted interferemce in their religious
belicfs with the utmost determination.’’

The Government of Burma, the Chief Commissioner of Ajmer-
Merwara and the Chief Commissioner of Coorg also oppose the Bill
after taking note of the public opinion in their Provinces.

From these short extracts I have quoted, it ‘will be abundantly eclear
that there is not a single Provincial Government or responsible officer
of GQovernment that supports this piece of mischievous legislation, but,
on the other hand, they have cmnphatically opposed the Bill. We have,
however, not yet been able to find out what the opinion of the Govern-
ment of India is in regard to this burning question. It is very import-
ant that the country should know it. The Government cannot afford
to be an unconcerned spectator of a mischievous and dangerous game.
The people will misunderstand their silence and lose all their confidence
in the Government. Already the present uncertainty of the Govern-
nment of India’s attitude has created distrust in Government in the minds
of a large number of people and it is undermining their loyalty and
goodwill towards them. They think that Government are placating the
Longress people who are really at the bottom of this agitation and be-
traying the trust that the loyalists have placed in them. This will
have very far reaching effects and I would earnestly appeal to Govern-
ment to disclose their attitude towards this Bill in clear and uannis-
takable terms. I would remind the Government that, if they remain as
passive onlookers or adopt a policy of neutrality, they will lose all their
adherents in this country.

, After the warning that all the Provincial Governments without cx-
ception have given, namely, that the Bill, if it were to become an Act,
will lead to serious disturbances of peace, law and order, I do not think
that the Government of India can possibly adopt any other attitude
than one of stern opposition to the Bill which I trust they will do. 1
further hope that the present Home Member’s term of office, which has
only just begun, will be charncterised at the end of it as one of peace,
prosperity and contentment and not one of religious persecution, hatred
and murderous attacks all over the country. I would remind him of the
Great Indian Mutiny and the causes that led to it, which will all pale
into insignificance when you consider what is likely to happen if firm-
rooted and greatly valued religious beliefs are rudely attacked and re-
ligious susceptibilities are wounded. May 1 also remind the Home
Member and the other Members of the Government of India of the Great
Proclamation of Her Majesty Queen Vietoria of revered memory, which
i¢ still cherished and will ever be cherished with gratitude by the Indian
people, and that, as servants of Hiy Majesty, they are bound to carry
out the injunctions contained in that document to the very letter and
spirit ¢

Finally, Sir, let me also say a word to my Honourable friend, the
Mover. If he had any doubt in the matter of public opinion regard-
ing his Bill, it must have been thoroughly dispelled by now after seeing
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the various opinions now made available to him as well as to ws. I
admire his solicitude for the uplift of the Harijan or Depressed Classes,
with which we have all every sympathy. If he had confined himself
to measure8 leading to their material prosperity or even to their social
and religious uplift on right lines without coming into conflict with what
we consider sacred we should have supported him in every way. But,
unfortunately, he has gone the wrong ‘way about and overshot hjs mark
and has complicated matters by introducing things seriously affecting our
religious practices to which we can never agree. Instead of persisting
obstinately in this wild-goose chase, it would be creditable if he, at least,
now realises the seriousness of the situation, owns his mistake and with-
draws his Bill. Admitting one’s mistake is in no way to be deprdtated
but will command the appreciation of all right thinking pegple. If,
however, he does not choose to do so, I hope every Member of this
House will vote against his motion to whatever community he may be-
long. This is not the place to discuss religious matters, nor is it proper
for a mixed body, such as we are, belonging to various religions, to die-
cuss questions affecting one religion,

With these words, I.oppose the motion before the House. (Cheers.)

Sir Muhammad Yakub (Rohilkund and Kumaon Divisions : Muham-
madan Rural) : Mr. President, the substance of the Bill which is now
before the House has full sympathy of every Mussalman all over the
world. As Mussalmans, we must sympathise with the objeect ‘which the
Bills aims at. Islam does not recognise untouchability. There is no
bar for any Mussalman, having any status in his life, entering our
mosques, the Houses of God. In fact, God will not be worthy of being
worshipped if His House is polluted by the entry of any human being or
any creation of that God Himself. Sir, Islam does not recognise priest-
hood. There is no priesthood in Islam, is the saying of our Holy Pro-
phet. Not only does Islam recognise that all Musealmans have an equal
status in society, but even non-Mussalmans were not forbidden from en-
tering the ‘mosque of the Holy Prophet himself. We know that some
non-Mussalmans came as guests of our Holy Prophet at Medina and
they were allowed to stay in the mosque of the Ifoly Prophet as his own
guests, and the next morning, when they were leaving the mosque, some
of them had polluted the mosque and there was a great resentment
among the Mussalmans, but the Holy Prophet said, ‘‘ No. Don't foal
sorry. They were my guests, and 1 will clean the mosque with my own
hands.’’ Such is the toleration of Islam, and this js the way in which
Islam believes in giving equal status to every mankind,

Pandit Satyendra Nath 8en (Presidency Division = Non-Muhamma-
dan Rural) : Are we going to be governed by Tslamic law from today !

8ir Muhammad Yakub : My Honourable friend need not have been
g0 over-zealous. I do not want anybody to observe any law if he does
not believe in it. In faet, if a religion imposes such disabilities upon
people of the same persuasion then I shall not wonder if the untouch-
ables themselves enter into the universal fraternity of Islam which would
immediately give them equal status with the highest among the Mussal-
mans. And here T invite all the untouchables, from the floor of thiy
House 1 extend an invitation to them and I ask them to come into the
universal fraternity of Islam in which, without passing any Bill like the one
which bhas been introduced by my Honourable friend over there, they
will have no disabilities as regards entering any place of worshin or
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mosque. But, Sir, although my gympathy is whole-heartedly with my
Honourable friend, Mr. Ranga Iyer, whom 1 wish to congrasulate upon
the great spesch which he has delivered this morning, whom I wish to
congratulate on the toleration which he has shown, the breadth of vision
which he has exhibited and the statesmanlike view which he has taken
of the matter,—if there were men like Mr. Ranga Iyer, having such
breadth of vision, T think the cleavage between the two .communities,
which is growing wider and wider every day, would have been bridged
by this time. Sir, T wish also to congratulate him upon the way in which
he has exposed the Congress. While all my sympathy and my moral
support is with Mr, Ranga lyer, I am sorny that my vote in the lobb

cannot go with him, because my own idea i8, as my Ilonourable friend,
the Raja of Kollengode. has said, that in a mixed House like this it
would be a very dangerous thing to pas. legislation upon matters touch-
ing religion or religious rites of any community in this country. As
I said on the occasion when the Sarda Bill was before the House, I want
to reiterate the same feelings again on this occasion, and would like
to say that it would not be right and it would not be safe for the
British Government to support or to make legislation upon any subject
touching the religion of any community, whether Hindus, Mussulmans,
C'hristians or Parsis, in this country, without the unanimous consent of
the eommunity concerned, and as T find that there is an overwhelm-
ing majority of the Hindus who, whether rightly or wrongly. are opposed
to this Bill, I do not think it would be -right for the Government to be
a party for making a legislation in a matter like this. With these re-
marks, I resume my seat.

Mr. N. R. Gunjal (Bombay Central Division : Non-Mubammadan
Bural) : (The Honourable Memher spoke in the vernacular.)

(While Mr. Gunjal was speaking in the vernacular.).

Mr. C. 8. Ranga Iyer : T am quite willing to answer my Honourabls
friend’s question as to whether I have ever given a asingle pice to a
temple. Sir, a temple in Chittoor, my village, was built by my great
grand-father.

8ir Cowasji Jehangir (Bombay City : Non Muhammadan Urban) :
He did not say that. What he said was—have you ever given a torn
shirl to an untouchable ¥ (Laughter.)

Mr. 0. 8, Ranga Iyer : I may not have given a torn shirt to an un-
touchable, but when T joined the non-co-operation movement, I did give
away foreign suits to untouchables.

o )M'r. B. Das : You gave untouchahle suits to untouchables. (Laugh-
r.

!Ir. 0. 8. Ranga Iyer : I gave away swadeshi suits made in forgign
style.

(Mr. Gunjal continyes in the vernacular.)
Myr. 0. 8. Ranga Iyer : On a point of order, Sir. Will I be entitled
fe answer inl-l(alayalm |

Mr. President (The Hanoyrable Sir Shapmukham Chetty) : I ths
Honourable Member declares that he does not know sufficient English.
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Mr. C. 8. Ranga Iyer : llow, Sir, am I to know what is parliamentary
‘or anparliamentary in what my friend has been saying ! I believe the
Honourable the President is not able to follow a word of what he has
been saying, and I believe the Honourable Member is indulging in state-
ments which, as 1 understand, are not parliamentary. - As we are not
in a position to judge, may I suggest that for a moment you, Sir, tem-
porarily vacate the Chair in favour of one who understands the language,
like Dr. DeSouza or Sir Cowasji Jehangir. (Laughter.)

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Chair expects the Leader of the House will draw the attention of the
Clair when there is anything ¢aid which is unparliamentary.
(Applause.)

(Mr. Gunjsl goes on in the vernacular.)

_ Mr C 8 Ranga Tyer : May 1 ask my Honourable friend whether
Tilak was not in favour of building temples for untouchables and whether
my Honourable friend. Mr. Gunjal, himself is not in favour of building
temples for untouchables?

(Mr. Gunjal goes on in the vernacular.)

~ Bardar 8ant 8ingh (West Punjab : Sikh) : The Honourable Mems
ber declared just now that he could not understand Mahrathi and still he
is putting questions to the speaker,

(Mr. Gunjal goes on in thé vernacular.)

Mr. 0. 8. Ranga Iyer : My answer ig simply this : Tilak said that
1 Swaraj was his birthright. He believed in adult fran-
o chise and he did not believe in excluding the untoueh-
ables. If there is adult franchise, Tilak would not have prevented the
eause of untouchables being taken up.
(Mr. Gunjal goes on in the vernaecular.)

Mr. C 8 Ranga Iyer : But Tilali’s Gita Rahasya iy a sermon 0
and interpretation of, the fact that the 4emple of God is within you an
that God in His Greatness cannot be polluted by the approach of the un~
touchable.

(Mr. Gunjal goes on in the vernacular.)
“;l‘he Assembly then adjourned for Lunch till Half Past Two of th?
Clock.

—

The Assembly re-assembled after Lunch at Half Past Two of the Cloek,
Mr. President (The Honourable Sir Shanmukhatn Chetty) in the Chatr,

The Honoursble 8ir Henry Oraik (Home Member) : Sir, my inter-
vention at this comparatively carly stage of this debafe is not due to any
desire to shorten the diseussion or to deprive other Honourable Membets
of the opportunity of siatiug their views. It is due to the fact that
Government has decided that it is important that ifs attitude towasds
this measure should be made public at an early stage in the debate. I may
sy fhat T have received many requests from various quarters'bf the House
0 this effect, and to those requests I have naturally given the consideratied
which they deserve. One such reqitest was containeds in thé very Yoehd
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and moderate speech delivered this morning by my friend, the Raja of
Kollengode. But apart altogether from such requests, I think it is essen-
tial to remove any impression that Government is hesitating or uncertain
in its attitude or that it is assuming that attitude which is colloquially
descrihed as sitting on the fence. On a question of such great importanee
as that now under consideration, regarding which such keen and indeed
such passionate interest has been aroused throughout the length and breadth
of the country, it is clearly desirable that there should be no doubt or un-
certainty about the position of Government, and I trust that before I sit
down, I shall have succeeded in stating that position in completely unambi-
guous terms. The House will, I hope, bear with me patiently if my exposi-
tion of the position of the Government and the reasons for the position
takes some little time. I think all Honourable Members will admit that,
on an issue which has been so widely discussed in the country, the position
of Government must be stated fully and that the reasons for it must be
explained in detail even if that explanation occupies some time.

Before I come to my main theme, T must digress for one moment to
refer to the statement issued by the ITonourable the Mover of this Bill to
the newspapers on the 16th August. The Honourable Member has ex-
plained that that statement was the result of an indiscretion by a gentle-
man whom he described as a ‘¢ journalistic eavesdropper ’’. Nevertheless,
T think I am entitled to put in a word of personal explanation........

Mr. 0. 8. Ranga Iyer : If I may interrupt the Honourable Member :
probably he has not understood me correctly. The statement that I issued
through the United Press was a statement issued over my signature ; but
as soon as the House rose that day and 1 was disappointed that my Bill
was not reached, I had a private conver-ation on the floor of the House with
Sir Nripendra Sircar, and at that time neither he nor I noticed that there
was a journalistic eavesdropper standing close by, and he reported that
conversation to the Press unauthorised—and only to the Calcutta news-
papers—using me as a stick to beat Sir Nripendra Sirear : it was a heart
to heart conversation between two Members of the House and the journalist
concerned had no business to palm that thing off or inspire some other man
:10 illnake that statement as the special correspondent of a Calcutta congress

aily.

The Honourable 8ir Henry Craik : I quite understand my Honour-
able friend’s position ; but the statement to which I was referring was the
one issued over his signature : I have it here : it was published in the
Iindustan Times of the 19th of this month. It contains a suggestion,
possibly nothing stronger than a suggestion, that there had been some
arrangement between myself and my Honourable friend, the Leader of
the Nationalist Party, to prolong the discussion on the Minor Girls Protee-
tion Bill in order that my Honourable friend should not have an oppor-
tunity of moving the Bill we are discussing today. I can assure my
Honourable friend that he is under a complete misconception, and, I am
sure, my Honourable friend, Sir Hari Singh Gour, will support me in
saying that there was no arrangement of any kind hetween himself and

Mr. C. B. Rangs Iyer : In view of the Honounrable the Home Mem-
ber’s statement, I express my regret both to the Honourable the Home
Member and to the Leader of my Party for the misapprehension.
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. The Honourable 8ir Henry Oraik : I am indebted to my llonourable
friend. Now, to return to the Bill now under discussion, it will be within
the recollection of the House that in a statement issued early in 1933, His
Lixcellency the Governor General made it clear that the grant of sanction
to the introduction of this Bill did not in any way commit Government
to the acceptance or support of the principles contained in it, and that
the Government of India retained a free hand to take, at all later stages,
such action in regard to this measure as might, on a full consideration of
the circumstances, appear necessary. This position of GGovernment, that
they were entirely free to take such attitude in regard to this matter as
wmight appear necessary, was reiterated when the motion for the cireula-
tion of the Bill was debated in this House on the 24th of August last year.
Since that date, the Bill has been circulated—very widely cireulated—and.
an enormous mass of opinions has been received and reduced to print.
These opinions emanate from all Tiocal Governments, from a large body of
individual officials, from a large body of private persons and a very large
number of bodies and associations interested in this question. As Honour-
able Members will no doubt have noticed, they cover very nearly 800 pages
of print. I have no doubt that many Honourable Members, possibly with
1nore Jeisure than myself, have been able to make a meticulous and exhaus-
tive study of those opinions. 1 cannot claim, to be perfectly frank, that
my study has been entirely exhaustive, but I have done my best, in th: iime
at my disposal, to make myself acquainted with all the more important
opinions on the Bill. After that study, I elaim—and, 1 think, the House
will admit the justice of this claim—that no impartial person reading
through all these opinions can come to any conelusion except. that the over-
whelming majority of the interests affected are strongly opposed to this
Bill. The Honourable the Mover of this Bill himself admitted that there
was considerable cleavage of opinion. That, T think, is & very mild way
of putting it. The opposition is not confined to persons who may be des-
cribed as the representatives of orthodoxy or as the more old-fashioned
adherents of the Hindu faith. Far from it. Practically all the major
Local (overnments, indeed, I think all Loeal Governments without ex-
eeption, are unanimous in their condemnation of the measure and of course
those Governments are not mainly or entirely composed of orthodox Hindux,
Ayart from this, in the Provinee of Bengal alone, I notiee that such hodies
as the Bar Associations or the Bar Libraries of Alipore, Midnapore and
other towns, the British India Association—all condemn the Bill. And
those bodies are certainly not composed either entirely or even mainly of
orthodox Hindus. Further, Sir, it is clear from the opinions received that
the Depressed Classes themselves, in whose interests this measure is osten-
sibly framed, are by no means enamoured of it. Many of them indeed are
definitely, quite definitely, opposed to it, and the bost, I think, that can
be said of those who arc not oppesed to it, is that they are lukewarm in
their support. I shall revert to this point leter. At the moment, I desire
to reiterate my point that the great bulk of the opinions received strongly
condemn the Bill. Indeed, such support, as it has received, is practically
confined to a comparatively small class of what I may eall the intelligentsia
mainly resident in towns, a class which my friend, the Mover. has himself
admitted is in the main not a temple-going elass at all. And in addition
to that section of the intelligentsia, the mupport is confined to a politiesl
partv which is elearly not unconscious of the possible tactical advantage
it :nay derive from the passage of the Bill, although, I do not of course for
the moment desire to throw any doubt on the simeerity of that party’s
intention towards those people whom this measure is design~d to henefit.
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Now, BSir, the conclusion forced on the Government, after a careful
stady of the opinions received, and after the most anxious consideration
ot all aspects of the question, is, that it is their clear duty, as indeed it
would be the duty of any Government charged with responsihility for
the protection of the lives and rights of its citizens, to oppose this Bill.

Before I go in detail into the reasons that have driven Government
to this conclusion, I would like to remove two possible sources of mis-
conception as to our attitude. 8ir, in the first place, I wish to make it
clear beyond all shadow of doubt, that Government are not opposcd to any
geuuine and well-thought out measure of reform which would have the
eflect of removing the age-old social o other disabilities from which certain
classes suffer, disabilities which, I think, are now universally condcmned
by the general verdiet of clvxhzatlon and which may indeed be ‘described
as a grave reproach on the social or religious system which impnses them.
It the decision of Government to oppose this Bill is going to De misre-
presented as evidence of Government’s indifference to the clairs of the
Depressed Classes, I need only point to what Government has done in
recent years for the betterment of those classes. In Madras, where the
problem of soecial, religious and economic disabilities is, 1 suppose, more
acute than elsewhere, a special department is formed in the Goveruorship
of Ilis Excellency the present Viceroy to protect the interests of those
classes, and large sums of money have been spent out of public funds by
his Gov ernment and by subsequent Governments in improving their
economic position by such measures as the acquisition of land for hLouses
and cultivation, by the provision of wells and water supplies, and by
the de\elopment of a special form of co-operative society. Other Loecal
Governments—I think I can truly say all Local Governments—have paid
special attention to the improvement of eduncational facilities for thcse
classes, partlv by supplementing the work done by private societies
and ageneies, and partly by securing for the children of the Depressed
Classes free entry on equal terms with other children into all publie
institutions. This encouragement is given by way of remission of fees,
by the provision of scholarships and so on. In Bombay, for example, a

‘ommittee was appointed by Government to examine the position of the
Depressed (Classes and aboriginal tribes, and the Local Government have
publicly announced the action they have taken and the action thoy
propose to take on the Report of that Committee, in order to securo to
these people the right of aceess to all wells, schools, hospitals, dispensaries
and other inmstitutions maintained by public funds. In the Central
Provinces, an Act has recently been, passed laying down that all public
places vested in or owned by or maintained by eiher the Local Government
or the local authorities shall not be closed to the use of any person by
reason of his caste or creed. Represémiatives of the Deprewed Classes
are now, I think, members of all Provi@rial Legislatures, and both the
Government of India and His Meajesty’s Government have given ample
proof of their recognition of the jmportance of seounng adequate repre-
sentation in the Legislatures of those classes, both in the Provineial Legis-
Iatures and in the Central Legislature. It is hardly necessarv far me to
vemind the House of the recent diseussions on that peint or of tho provi-
sions that have been made for the special representation of the Depressed
Classes under the Réforms scheme, both in the Central and in Provinecial
Legixlatures. That provision as originally laid down in the Cemmunal:
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i%wurd bas of course been greatly increased as the result of the Poona
act.

In short, Sir, so far as any action of (Government can secure improve.
ment, I think it can fairly be claimed that progress has been rapid during
the last few years, and with the increased opportunities that are likely to
be given to members of the Depressed Classes themselves in the new
eonstitution, I think I am justified in expressing the hope that progress
will be even more rapid in the next few years. That, Sir, is one mis
conception, but I hope I have been able to remove it.

The second misconception to which I want to refer, and whick { am
anxious to dissipate, is that the attitude of the opposition to this Bill om
the parc of the Government which I have announeed is diotated by a desire
to secure some form of tactical advantage. Crities who are always rcaly
fo read into the actions of Government some tortuous motive may argue
that we are opposing this Bill because it represents the views of u certain-
politicul party, or at any rate of a section of a certain political party,
which is generally in opposition to Government, or beecause the prinviple
of religious and social equality which the Bill enshrines has been for some
tine past the main pre-occupation of a leader who has been in the pust
4 leader of many forms of opposition to Government. 8ir, ¥ should like
10 say that nothing can be farther from the truth than any such argument,
In the first place, as the Honourable the Mover himself has pointed out
very foreibly and effectively in his extremely interesting speeech, the party
to wiieh 1 have referred has, quite recently, definitely and wnambiguously
repudiated the suggestion that this Bill should form a plank of its political
platform. But even if the Bill were aponsored by the Congress partys,
1 fail to see what tactical advantage Government could possihly seeure
by expleining at the present time, as I am now deing, that it has decided
to oppose the Bill. Indeed. if it were a question of securing a tuetical
advantage, as I see the position, Government have much more to gain Ly
maintaining silence as to its intentions and views, or by avoiding--it would
have been easy for us to avoid—the present opportunity of explaining
those views. than by quite frankly declaring them to the House and to the
esuntry. In that case, if we had maintained silence, the fate of (he Pil,
might still have been one of uncertsinty, and itk opponemts might still
heve apprehended that the (‘ongress party, if neturned to the Legislature
in sufficient numbers, wonld revive it as one of the main items of thei
pohtical platform. But, ag things are, it seems to me yrobable tist the
opposition of Government in today’s debate will see the final obsequies
of this Bill, at any rate for a considerable time. But that, as 1 see the
siturtion in the country as a whole, is, from the point of view of Governs
thent vis-1-vis the Congress party, a tactical disadvantage to Government
#ather than an advantage

No, Bir, it is not on any tactical grounds that Government oppose this
Bill. Their opposition is founded on. deep-seated grounds of principle,
beearwe Government have come to the comclusion that the provisions of
the Bill are impracticable, that they are ementially inequitable, and that

7 .are likely to lead to serious disorder. Further, we oppose the Bill
on the ground that it is contrary to the wishes of the great majority of
the peeple whom it will affect and that it has only the lukewarm suppert
of .the people for whose benefit it it ostensibly intended. And lnstly, we¢
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oppose this Bill on the ground that a measure of this magnitude and im-
portance should not be passed by a legislative body on the verge of its
dissolution, at the fag end of its last Session, when even on my IHonourable
friend’s own admission it has no mandate in favour of the Bill from the
electorate,

I now propose, Sir, with the permission of the House, to touch
briefly on each of these grounds of our opposition. I have said that we
regard the Bill as impracticable and as essentially inequitable. Now,
what are the actual provisions to which I object ¥ The Bill enacts, 1o
put it quite shortly, that whenever 50 Hindu Voters of the locality in
which a temple is situated move a trustee of the temple by a written
petition so to do, the trustee is bound to refer to the decision of all
Hindu voters of the locality the question whether the temple shall be
thrown open to any excluded caste, that is to say, to any caste or class of
Hindus which is excluded by reason of a speclal usage or custom from
entering the temple. On such a referendum being made, the decision
of the majority of the voters residing in the locality shall be binding
on the trustee or trustees of the temple and on all worshippers therein.
Now, Sir, to begin with, we all know that it is a well-known trait in
human nature to append one’s signature to a piece of paper when asked
to do s0. Signatures to any kind of petition are very easy to obtain,
cspecially in this country, and indeed, as I think I may say, all over the
world. 1 read only the other day the story of an editor of an under-
graduates’ journal who circulated a petition to all the professors and
stadents in his university, and secured the signatures of five professors
and 150 students to a statement binding the signatories within a period
of ten days to commit suicide by decapitation. (Laughter.) That shows
how casy it will be to obtain signatures of 50 voters to a petition to the
trustee of a temple. Apart from that, the first practical difficulty arises
in the definition of the word Hindu. No definition, so far as I recollect,
is attempted in the Bill, and I defy even my Honourable and learned
friend, Sir Hari Singh Gour with all his knowledge of transcendental
and other law, to produce within half an hour a definition which will
satisfy, 1 will not say all, but the ma;orlty of the sections of this Iouse.
The Bill seems to be based on a presumption that all Hindns are a single
religious sect, all worshiping the same God and in the same form, and
that there are no distinct differences in the ritual and services between
temple and temple. Such a presumption is, of course, entirely opposed
to the facts as we know them. So far as one can see, the right to decide
on the guestion of throwing a temple open or not would rest on a hetero-
genous eclectorate based, mark you, on a property qualification, and pro-
fessing possibly at least half a dogen different forms of faith, many of
them, quite possibly most of them, not being helievers in any form of
temple worship. Let me quote in this connection from one opinion,-—
this is the only quotation with which I will weary the House I hope,—
received from a gentleman in Madras. I do not know the gentleman, his
name does not convey anything to me, but it struck me on readiny his opinion
that it was concise and to the point. As regards the assumption that
all Hindus are one religious sect worshipping the same God, he ohserves :

‘Tt is wellknown even to Furopeans and 'Muhammadafis residoni in thia

country thnt in the concepﬁon of God there is a sharp division imto Bakti, Siva and
Vishou for purposes of image worship. There is agnin the pbilosuphicd divisios
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iute Dwuitins, Advaiting, and Vasishta Dwaitins, These differences which not in-
frequently result in active hostility between the adhorents of the difforent schools
;:re s(é ’groat that the one will not even step into the temple of the other cven if
nvited.”’

Then he goes on to picture the sort of thing that might happen in,
say, a large town in which there are several temples of various sccts.
The House will excuse me if I find some little dificulty in pronouncing
some of these names which all belong to South India. He says :

‘“ To illustrate this, let us presume that in a certnin municipal area there is

3 P one temple dedicated to Vishnu, one to Anjaucya, one 1o

o Ramanuja, one to Vedanta Desikar, one to Manavelama-.

muni, one to Siva and one to Gangamma. If the bulk of the voters is Saivite in

persunsior, they will in all probability out of spite vote for the entry of the cxcluded

custes into the Vishnu temple, but not into that of Siva. Bimilarly i€ the Vndagalais

prodominate, entry into the Manavalamamuni temple will be voted, whcreas the

Vadagalai temple of Vedanta Desikar will be immune Where again Brahman and

anti-Brahman feelings run high, the temple most held in veneration by the Brahmin
sect may be voted and thrown open for entry by the excluded castes.’’

Then, again, he points out :

‘¢ A large number of migratory Harijans with the help of a small minority of
small sweetmeat shop-keopers, etc., spring up in an area for just the wminimum
period 1o qualify for voting, and after the ward election they are takeu over to the
next ward where election is to come off.’’

The morality in Madras elections seems to be very low.
Raja Bahadur G. Krishnamachariar : It is even worse than that.

The Honourable 8ir Henry Craik : He adds :

4¢ A large numhber of migratory Harijans with the help of a small minority of
Hindu voters favourablc to their cause can manage to secure enough votes to gnalify
for admirsion into any temple ugainst the desire of the majority who 1any not be
in favour of the proposal.’’

T do not want to multiply quotations in this sense, though there are
almost innumerable other opinions very much to the same effect. [ think
I have said enough to show that it is most unlikely that the majority of
the Hindu voters in a municipal or other area will be ahle to arrive at
an impartial decision on the merits of the facts of each individual temple,
On the eontrary, Sir, their decision will almost inevitably, it seems to me,
r(-ﬂecg the elagh of rival local factions or the play of individual cnmity
or spite.

This is a most serious and basie difficulty inherent in the Bill, but an
even more grave inequity in the Bill seems to me to be the fact that it
gives 10 a purely local congregation the right to decide on the gnestion
of access to, and in practice, I have no doubt also, on the question of the
form of worship in temples of all-India interest. For example. as the
Governmnent of the United Provinces have pointed out, the deflnition of
temple covers such centres of pilgrimage as Ajodhya, Muitra, Denares,
Badrinath and Kedarnath. There are, of course, many other templ
and I have in my mind more especially the great shrines in the South e;f
India, to which pilgrims resort from all over the sub-continent. In the
case of such temples, it seems to me wholly inequitable, in fact T think
it is even ludicrous, that a comparatively small body of local inhabitants
should be the persons to decide whether members of the Depressed Classes



2014 LEGISLATIVE ASSEMBLY, [23»D Ava, 1934,

[Sir Henry Craik.]
are to be allowed to enter them or not. The United Provinces Govern-
ment observe :

¢ It iv absurd to suggest that the residents in the District Loard area of
Garlwat should have the final voice on the question of whether the grent temple of
Budrinath is to be thrown open to untouchables, and it is equally abeurd that the

fate of the temples at Muttra or Ajodhya should lie in the hands of vesidents of
those two municipal areas.’’

To tuke another example. I understand that magnificent buildings
have been erected and endowed in Calcutta—in places like Kalighat---
by Marwaris from Jodhpur, from Bikaner, from Jaipur and other places
in the north of India. None of those who have founded or endowed
those temples would appear in the voters’ lists, and it can hardly be
seriously contended that a few hundred voters of the local board of Alipore
should be allowed to decide what persons can worship in the Kalighat
tetuple, which is resorted to by pilgrims from the whole of British India
and from many Indian States.

Further, Sir, the Bill seems to me inequitable, in that it must constitute
in reany cases a serious invasion of what is in essence a private right or
trust. Many of these temples have been founded and endowed by devout
Hinduy for the benefit of a particular caste or sub-section of their cowns
munity. Many owe their continued existence to the generosity of bene-
factors who have restored them, possibly from a state of deeay, and who
devote a large proportion of their private means and leisure to their
maintenanee and embellishment, Among my own circle of friends and
acquaintances, 1 can think of many gentlemen, who, on retirement {rum
active life either in the service of Government or in the practice of some
profession, spend a large part of their leisure and have devoted a sub-
stantial portion of their savings for such purposes. Men like this look
ipon the temples to which they have devoted their money and their care
as a sacred trust. and T am convineed that they will resist any infringe-
ment, any invasion of their trust to the last ditech. They weuld bitterly
resent being compelled to aceept radical innovation such as this Bill
provides. You may condemn such men as intolerant, as dogmatie, narrows
minded. even if you like selfish, but yvou must admit the sineerity of their
belieis and yon must admit the reality of the sacrifices they have made.
And yet you are seriously proposing rudely to disturb the cenditions, to
the establishment and preservation of whieh such men have devoted their
labour and their wealth. Such ruthless disregard of private rights and
gsentiments can surely not be justified even under the most democratio
prineiples without an explicit mandate from the majority of those who
will be affected by it.

1 think, Sir, I have said enough in justification of our position that
this Bill jis in essence inequitable, but dn even more serious objeetion
from the point of view of Government is that we are advised by the
practically unanimous reports of Local Governments that it is ccrtain
or at any rate likely to give rise to grave disorder. The Bihar and
Orissa Government, for example, say that if the Bill were: passed into
law, it< application would produce ~vielent discord within- the Hindn
éomnunity which must almost inevitably, lead to rioting and bloedshed.

UM Gays Prosefl Muigh  (Muafatpie ‘etn  Chamipatan’: Non®
Mibammadan) : The Bihar Goverriment fs pttting it foo high.
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The Honourable 8ir Henry Craik : | am only quoting what the
Jovernment of Bihar and Orissa say. The Madras Government said that
there is every likelihood of breaches of the peace and serious fuctions
in villnges or of the temples being abandoned by the caste llindus al-
together. That is to say, the caste Hindus will either surrender without
a struggle or he will fight. The Punjab Government characterises the
Bill as *‘ fraught with danger to the public peace . I may explain that
1 was not a memben of the Punjab Government when this opinion was
framed. The Bombay Government said : '
‘“ that tbis Bill will create dissensions amoug the Hindu commanity culminuting
perhaps in frequent breaches of the public peace,’’

The Government of the United Provinces say :

‘“4bat 1t any serious uttempt were made to give practical effect to the Bili, it would
alniost certainly cause disturbances and hbreaches of the peace.’’

Oue of the District Magistrates in that Province has drawn a vivid
picture of the sort of situation that might be cxpected to arise. He lws
pointed out that the police may be engaged in stopping a riot in one.
temple because low-caste worshippers attempted to assert a right of entry
given them by local option ; whilst an adjoining temple might he the
scene of a riot because the vote had been adverse to the Depressed Classes.
It is difficult to conceive a position more embarrassing or indeed more
farcical than that. In the face of these opinions, on the probabilily of
disorders and breaches of the peace, I do not see how any Government
could do otherwise than oppose a measure which, it is advised from all
quarters, would result in disturbances and bloodshed. Any Government,
that did not do all within its power to prevent a measure, certain to have
such consequences or likely to have such consequences, from passing into
law, would be failing in its primary duty. It is not enough to say, as
Mr. Justice Madhavan Nair, who was cited with approval by the Hon-
ourable the Mover this morning, said, that :

¢¢ Qovernment may make rules for preventing riota if riota are npprohended.’*

(Lianghter.)

Rir, I do not think it necessary to develop the point that the Bill ig
disliked by the majority of those whose interests it affects, that is, by
the wajority of the Hindu community as a whole, and certainly by rhe .
vast ajority of those who believe in temple worship. But I have alluded
to the fact that the Bill has been received by the Depressed Clanses
themselves with a certain amount of opposition and, at the best, with
very lukewarm support, and T should like to say a few words in enrro-
barraticn of that view. In Delhi, for example, twenty-one opinions were
received from individuals or bodies representing the Depressed Clusses,
gnd all were against the Bill. The Central Provinces Government reports
that the Depressed Classes do not appear to be enamoured of it. The
Bihgr and Orissa Government states that the Depressed Classes have no
desire that the ‘temples should be thrown to them, and that the
agitation jn favour of their entry is regarded merely as a bait for the
support of the Harijans at the pext elections., In Assam a womewhat
diffarept view is taken, namely, that ¢ though the Depressed Classcs
yaturally syppert the Bill, it ean h,ardzmbe said that even among them
there is any active puhlle opipion that demands it ”’. Ne definite opinien
is expresged op this point by the Madras or Bengal Governments, but
the Government of the Punjab have gone into the question in some detail,
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They report that the Punjab Ad Dharam Federation, which, I believe, is
the most representative body of opinion in the Provinee, have pointed out
that the Depressed Classes do not worship idols at all, and that, therefore,
far irom being encouraged to go into caste Hindu temples, they think
the caste Hindu temples should be boycotted by them. The Federation
went on to point out that the Depressed Classes have no desire to be
mistaken for Hindus,—and this is rather a striking opinion,—nor have
they any wish to go to Hindu temples until the Hindus are prepared to
treat them with equality in all respects. That, Sir, is the opinion of
what I understand is a genuinely representative body, but a smaller and
perhaps a more insignificant body is that of the Balmiki Sabha of
Simla, which I understand represents the sweepers’ community. They,
likewise, state that they have no desire to enter the temples of the high-
caste Ilindus as they already have temples of their own. Similarly, the
Bomhay Government state that the Depressed Classes themselves have
not shown any zeal in the matter and some of them are even opposed to
the Bill. The United Provinces Government express a similar view :

¢ The depressed classes ’’,

they say,
‘¢ are generally apathetic, though some of them are definitely opposed to the Bill.’’

The all-India Dhobi Panchayat, for example, is one of those in
opposition to the Bill. The Association of the Depressed Classes in
Kumaon, the Doms or Shilpkars, which has been showing some activity in
regard lo the social uplift of its members for some time past, is report-
ed to look upon the proposed legislation as a political maneuvre to be
regarded with distrust and suspicion.

So mueh for the views of those who would be affected, should this
Bill beecome law. My final argument against the Bill is that it is not
the kind of measure that should be passed by a legislative body whose
term is drawing to an end, during its final Session, especially when
even the supporters of the Bill do not claim that they have any clear
mandate from their constituents in its favour. That, Sir, iy an argu-
ment which hardly seems to me to need developing.

Mr. C. 8. Ranga Iyer : T am very reluctant to interrupt the Hon-
ourable the lHome Member, but as Madras opinion cannot be lightly
brushed aside, T would invite him to page 353 giving the opinion of the
President of the Madras Depressed Classes Society which wholly supports
this Biill.

The Homourable 8ir Henry Craik : I never suggested that there
was no support at all from Depressed Classes ; 1 suggested that, as a
whole, they were either in opposition or lukewarm. I would say this to
my Honourable friend, the Mover, and to other eager reformers of his
way of -thinking, that, much as I respect their ideals and much as I
sympathise with the objects for which they are working, I do think that
in the case of a change or innovation such as that now under consideration,
a change which will so intimately affect the daily lives of millions of our
fellow subjects, it is surely better to attempt to attain your end by
methnds of persuasion, by the gradual education and development of
public opinion, both in this country and abroad, in your favour, rather
than by endeavouring to force on the country at a single blow a measnve
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against which the country has recorded so clear and unmistakable a ver-
diet of disapproval. (Hear, hear.) 8ir, as a leading article which I
read yesterday said :

¢¢ It has to be borne in mind that, in a country like India, social logislation is
& matter dcmanding extreme delicucy and great discretion. Tho zeal animating
social reformers is praiseworthy. But if it is permitted to ruy away with the
necessary discretion, it will defeat its own purpose. An irritating law is & bad law ;
and it can ecarcely be denied that this type of legislation does irritate large classes
of people.’’

Finally, Sir, I venture to commend to my friend what seems to me
& very wise maxim of a very wise man, Bacon. He observed :

¢ It were good that men in their innovations should follow the example of TIME
itself,, which, indeed innovateth greatly, but quietly, and by degrees scarce to be
peroeived. '’

Sir, I appeal to my Honourable friend that, after the expressions of
opinion which his Bill has received today, he will think it to withdraw
it. (Applause.)

Mr. B. Das : Sir, I wish to make the position of men like myself
inside this Legislature and in the country clear about this Temple Entry
Rill. Mahatma Gandhi, during his famous Harijan march in Orissa,
made it clear to the world what his attitude was towands the temple entry
by the Harijans. He declared that as long as there is one high caste
Hindu opposed to the entry of the untouchables to the temples ho would
himself not enter any of the temples nor will he ask the caste Hindus
to admit Harijans in their temples. Sir, that is the view which is held
by respectable and reasonable people all over India. I was very sorry to
hear my Honourable friend, Mr. Ranga Iyer, a very old Congressman
and a very old Congress comrade of mine, both on the Congress platforms
and on the floor of this House, to have flung mud at the Congress. Sir,
I beard with deep humiliation his speech and I can only say : ‘‘ Father,
forgive him for he knows not what he says ’’. 8ir, when we have hefore
us the views of the father of this Harijan movement with regard tc
temple entry, it is futile for us to discuss the question on the floor of this
House. Although my Honourable friend, Mr. Ranga Iyer, is the father
of this Bill on the floor of this House, he has only lent half-hearted sup-
port to it relying more on his cousin who is a Justice of the Madras .
High Court. So, whatever we discuss today on the floor of this Iouse
is mere academic discussion. The Assembly, as it is comstituted, cannot
reeord a verdict, and, besides, Mahatma Gandhi does not want to divide
the caste Hindus and the Harijans nor does he want to see that they
should fight with each other. When he was asked to visit .th‘at ereat
teple of Jagannath in the town of Puri, he did not visit it. I am
sure Raja Bahadur Krishnamachariar, before he translates himself to
the other world, must visit that temple once so that he mwy attain his
salvation.

Raja Bahadur @. Krishnamachariar ; T have already visited it.

Mr. B. Das : Probably Lord Jagannath will guide you to the path of
truth and righteousness, if you visit that temple once more. So, 8ir,
Mahatma Gandhi did not visit the temple of Jagannath. B8ir, T will -
only speak of my own Province of Orissa. Sir, Lord Jagannath is known
es the Paiita Pavan, which means the purifier of all the fallen ones.
Before Lord Jagannath tliere is no caste and no ereed. Although the
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high caste Brahmins, the so-called priest-craft, have made the Jagannath
temple a sanctum sanmctorum, yet there are days when, irrespeetivo of
caste and creed, any Hindu, any untouchable, can visit and approach the
golden throne of Lord Jagannath,

Rir, the Honourable the Home Member quoted the opinion of the
Government of Bihar and Orissa in support of his opposition to this
Bill. But he forgot to see the implications and he could not see what
was agilating the mind of that Government.

~ Mr. N. R GOunjal: Did Mahatma Gandhi go to the temple of
Jagannath ¢

Mr. B. Das : Mahatma Gandhi did not want to go there as long
as the heart of the caste Hindus is not purified and as long as they do mot
recognise the Harijans as their brothers and do not welcome them in the
temple of Jagannath. Sir, I was referring to the view of the Govern-
ment of Bihar and Orissa. Sir, the Government of Bihar and Orissa
i knpwn as the Harijan Government—the depressed Government umong
the Provincial Governments in India beeause their views are always
depressed. This is what they say :

‘¢ 8o far as the Local Government are aware the Depressed Classes in Bihar
have no desire that the temples should be thrown open to them. The ngitation for

temple ontry has at the bottom a political move and is a bid for the support of
the Harijan vote at the next elections,’’

Sir, T belong to this Province and I do not know if there are even
a hundred Harijans in the Province of Bihar and Orissa who command
votes either for the local Council or for the Assembly. How ecan the
Harijan votes be won over at the next elections is a mystery to me and
to say that the Depressed Classes do not want admission to the temples
is a myth, Sir, I had the privilege of joining on three or four occasions
that great march on foot which Mahatma Gandhi did from the Puri town
to the town of Balasore in Orissa. Mahatma Gandhi found out that that
was the right way of approaching the hearts of the people and the soul of
the millions and millions of masses, whether they are depressed or high
caste Brahmins like my Honourable friend, the Raja Bahadur. Mahatma
Gandhi found out that the right way to approach the hearts of the people
was to identify himself in the mode of living with the people, and, thore-
fore, he gave up motor cars and railway travelling and he walked on
the high roads and met there hundreds of thousands of people and had
leart-to-heart contast with them.

An Honourable Member ;: ‘‘ What about Chaitanya 1’

Mr. B. Das: T know that Orissa lost her freedom and Hmpire
through the religious preaching of a Bengalee Brahmin named Chaitanya,
who, T understand, was the son of an Oriya Brahmin. Sir, we are sl
Harijans in India, The Raja Bahadur may take pride in the fact that
he is a Brahmin by birth but he is a Harijan vhen he visits the abode of
the Honeurable the Home Member. We are all Harijans before the Gov-
ernment of India, which carry out the white man’s burden. 8o, it ia no use
our quarrelling here an the floor of this House and thinking that we are
high caste Hindus and othems are Depressed Classes. 8ir, Mr. Ranga Iyer
mpde a mis-statement that the great Brahmia S8hankragharya of Malabar
tried to imitate the Buddhist religion by multiplying the temples all over
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Iqqia. It was the other way about. I wish there were no Brahmins in
priest-craft not only in India but all over the Universe. It was the
Bralimin priests......

Pandit Satyendra Nath Sen : They will be done.

Mr. B. Das : My Honourable friend, Pandit Sen, is equally a non-
Brahmin like myself. (Pandit Satyendra Nath Sen : ‘“““No.”’) He need
not take pride in the fact that Raja Bahadur Krishnamachariar will dine
with him at-the same table or even in the same room. Raja Bahadur will
do nothing of the kind.

Pandit Satyendra Nath 8en: You do not know the implication
of the word ‘‘ non-Brahmin . There are other twice-born castes than
Brahmins.

Mr. B. Das : My Honourable friend has interpreted literally. But.
what 1 mean by priest-craft is the Brahmin priest-craft as well as the
non-Brahmin priests. It is these priests, in order that they might protect
their own emoluments, -in order that they might be drones on society,
went to build barriers of caste. When the Aryan conquerors came, a few
adopted the profession of priest-craft and the Aryans divided themselvos
into three sacred castes. I belomg to the Kshatriya caste, thouzh [ have
fallen from the true ideals of Kshatriya, having been forced to live by wmy
brain and pen. What is my Honourable friend, Pandit Sen ?* He is a
Vaidys. When these Aryans came, the Brahmin priests among them
found an easy way of eking out their livelihood by living upon other castes.
The Aryans tried to differentiate the original inhabitants of India, namely
the Dravidians, the great nation that ruled India with their cuiture and
civilisation which goes back to 100,000 years. In this way the Aryans
differentiated the original inhabitants, and those who opposed them they
called them untouchables. We find that these Brahmin priests combined
together and fought against the Buddhists and after they were vanquished
thiey called them the untouchables. A large number of untouchables are
known as Namasudres or Chandalas in Bengal, they are nothing but high
class Buddhists and it is these Brahmin priests of Bengal that condemned
them to the class of Namasudras. My Honourable friend, Mr. Ranga
Iyer, who is himself a Brahmin, probably an equally good Brahmin like
wy llonourable friend, the Raja Bahadur, ought to have admitted the
sins. of his own community whe have brought about the state of Ilindu
soeiety to this condition that a large multitude of people are today debarred
from worshipping God in a common temple. (Hear, hear.)

Mr. B. C. 8en (Bengal National Chamber of Commerce : Indian
Commerce) : But is God situate in one temple ?

Mr. B. Das : I am not discussing here the oneness of God or the
doctrines of the Brahmo religion. I am talking of temple entry. If my
Ilonourable friend, Mr. Sen, is a Hindu, he knows there are thousands
of temples built by ordinary comunon priests, so that they could earn
their livelihood out of those tei?;glea. What the nation want and what
a large number of pen?&l’e who believe in idolatry and idol worship want
is. that these temples should be thrown open to all the Hindus who be-
lieve in-idol worship. Now, I wish to draw the attention of the Honour-
able. the Home Member to the view of a Judge of the Patna High Court,

Justice Macpheraqn, and he i:om at m 18 m o :
¢¢. Templ is mainly, not en , & n. Hindus ant on
reports of Hews -&w‘w.pnoxnmmumu: '
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English educated would seem to be in favour. The procedure laid down is perhaps
open to criticism.”’ -

I want the House to note the next sentence,—

““ One point, however, I lay stress upon both as a Judge and as u Member of
the publie,’’

I am glad this Englishman identifies himself as a Member of the
publie,—

‘¢ if there is to be legislation, it should not be on the eye-wash lines of the

Bardn Act but a serious Statute, not one to bring the whole Statute Book into
contempt.”’

1 am not here to say that this House should legislate tfor temple
entry,

[At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) vacated the Chair, which was then oceupied by Mr. K. C. Neogy,
one of the Panel of Chairman.]

I stand by what Mahatma Gandhi has said and what has heen accept-
ed by the intelligentsia of the country. Speaking as a Congressman, who
has been so from 1919, not as a Congress leader, I do not pose that I am
a leader in this House or outside this House......

The Honourable Sir Henry Oraik: Are you a Congressman ?
~. Mr. B. Das: Yes, I am.

The Honourable 8ir Henry Oraik : Then why are you here ?

Mr. B. Das: My Honourable friend, the Home Member, has not
understood what a Congressman is. Any man who pays a subscription
of four annas and signs and accepts the Congress creed is a Congress-
man.

The Honourable 8ir Henry Craik : But I thought he had also got
to wear khaddar habitually.

Mr. B. Das : Sir, I am not here to bandy words with the Honour-
able the ITome Member, but if I ask him, ‘‘ Are you a good Christian *’
and if T again interject ‘‘ Do you always follow Christian virtues and
“hristian doctrines ’’, he may say, ‘“ No’’. Even so, I may not be a
Congressman in the sense that I do not carry out every programme of
the (‘ougress, but all the same I am a Congressman.

The Homnourable 8ir Henry Oraik : It comes to this then that the
Honourable Member is a Congressman, but not a good Congressman.
(Laughter.)

Mr. B. Das : It is for others to judge whether I am a good
Congressman, or not. I am not to judge my own action. But I am a
Congressman all the same. For us the problem is at rest now. We
hope that the caste Hindus will realise the gravity of the position in
the country, the untouchable position in which they are placed in the
country, politically and socially, by the rule of a foreign Government
that rules India. If they are themselves untouchables politically and
socially in the eyes of Government, then they ought to have sympathy
with those whom they have deliberately kept out of the fold of Hinduism
and of the great Hindu community. I am sure my Honourable friend,
the Raja Bahadur, will soon speak on this debate. I do want. him to
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reply to the appeal of Sir Muhammad Yakub, namely when he called
upon the Depressed Classes, whom the Hindus do not admit socially and
economically to the Hindu fold, to embrace Muslim faith, what is the
remedy that the Raja Bahadur has got for that ¥ The only remedy is
that we should realise that we are all the sons of one God. We are all
Hindus. All the privileges are not meant for the few Brahmins tbhat
exploit the caste Hindus and Depressed Classes. It is they who brought
down the degradation of Hindu society and brought down the ruin of
this sacred Bharatvarsha so that for 2,000 years we are under foreign
rule. 1f my Honourable friend, the Raja Bahadur, speaks, let him talk
why India came under foreign grip. It is because of the distinction
ercated by the Brahmins, they tried to differentiate between caste and
caste and tried to shut out a very large population—the Dravidian popu-
lation and other population that were the original inhabitants of India—
and condemned them to a state of untouchability,

Mr. N. N. Anklesaria (Bombay Northern Division : Non-Muham-
madan Rural) : Where do you take your history from !

Mr. B. Das : I did not get it from Persia in any case

Sir, that is my appeal to the llindus at large, and if my Honour-
able friend. Mr. Ranga Tyver, divides this House, I will ‘whole-heartedly
vote with him, because I am for the emancipation of the Depressed Classes,
But if Mr. Ranga Iyer does not want to divide the House, I am not
going to challenge a division because T stand by the dietum of Muahatma
Gandhi, and, T hope, the hearts of the high caste Hindus will be puri-
fied and ennobled so that they will see the Light of God, and, if they
see the Light of God, that Light should not be denied to those who today
are known as the Depressed Classes.

Mr. C. 8. Ranga Iyer : Sir, may I asxk one question ? Is Mr. Das
aware, when he quoted the dictum of Mabhatma Gandhi, that Mr. Gandhi
had stated that if votes are taken on this motion neither Muslims nor
Cliristians but only Hindus should take part in the voting !

Mr. B. Das : Yes, Sir, I am aware of that.

Raja Bahadur G. Krishnamachariar : Sir, it is my duty, before I
proceed to submit to the House the few observations that I intend mak-
ing, to most heartily congratulate Government on the most sensible view
that they have taken upon the question, a view which is founded not upon
prejudice;, not upon sentiment, not upon any tactical advantage that
they wanted to obtain by taking this attitude, but a well considerodl, a
carefully thought out opinion, based upon the mass of opinions that have
been submitted to them by every responsible person. commencing from
the Local Governments right up to their own officers, both European
and Indian. Sir, I was afraid, I ean frankly confess, that, after all,
the Government of India, in view of the fact that this is the last day
of the Session, might somebow or other not be in a position—-I do not
suy they wanted to shirk it,—but they might not be in a position to
give expression to their views and we shall all separate from this place
without exactly knowing what, after all, is the attitude of the one
Government that counted with reference to this Bill. Fortunately, God
has enabled us to have this Bill for diseassion on the floor of this House,
thanks greatly to the courtey of my Homourable friend, Mr. Ragi:
Jyer ; becanse, I have no objection to tell you that 15 he said that he-
2
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was not going to move the Bill, no power on earth, not even the Presi-
dent, in his C%lau' could have compelled him to move it.

Sir, the whole of Sanatanist India and in fact the whole population
of India with the exception probably of that minor fraction,—and cven
they should be thankful—in faet the entire populatmn of India should
be thankful to Mr, Ranga Iyer for having given us this opportunity to
draw out from the Government of India their attitude regarding this
motter ; an attitude which, I assure them, would reassure the entire
Hindu community, probably with the exception of a few persons, with
regard to the real attitude of the Government of India in matters of this
gort and thus restore the faith which, 1 say without fear of contradie-
tion, Government have been fast losing in consequence of the manner
in which they have been allowing one irreligious legislation after an-
wther to come up hefore this House. Sir, in their own interest in the
interest of the peace and good Government of India and in the interest
of the stability of the British Government, of which T am a great be-
liever, I say thev must restore that faith and confidence. T do not be-
lieve in that slogan of foreign Government and all that sort of thing.
No Government is foreign and no Government is indigenous. Sir, we
have had a little foretaste of indigenous Government in Madras which
gentlemen here may not know. My friend, Mr. Ranga Iyer, depicted

one portmn of it and it and my Honourable friend, the Home Member,

vead an opinion which has come very handy that in the case of a dis-
pute between Vadagalais and Thengalis, the Thengalis would out of spite
instigate the voters to vote for the entry of the Depressed Classes,—I do
not like the word ‘‘ Harijan ’’, T will say presently why,—into the
Vadaigalai temple and #ice verse. Sir, that opinion is not imaginary
snd T will tell you exactly what happened. Tn my own native place
of Mannargudi in the Tanjore distriet, there is a very hig tank which
covers an area of nearly a square mile and a half. It was not built by
any of these gentlemen but by the old Rajas of Tanjore. All round
the banks of that tank, on the four sides, only Brahmins reside. Tt is
supposed to be the holiest tank in that locality and consequentlvy a
large number of people including non-Brahmins go and have baths there
on holy and sacred occasions. Now, Sir, this tank is supplied by means
of a channel from another tank which is ten miles ahead. A< soou a3
tbe channel enters the municipdl limit it bifurcates. One channel gets
into this tank, another channel gets into the other quarters of the town
in order to supply the tanks of that place. Now, Sir, what did the people
do 1 Notwithstanding the fact that there was a floating festival eon-
nected ‘with the temple which is to take place there, the municipality
of Mannargudi, consisting mostly of non-Brahmins, passed a resolution
that this tank should not be supplied with water until the entire number
of tanks in the locality were supplied. And why ¢ Because it is
mostly used by Brahmins. If you want a certified copy of that reso-
lution'I will produce it ; I have got it in Hyderabad.

Mr B Ra am.m Pandian (Madura and Ramnad cum Tinnevelly :
Non- Muhamma an Rural) : li:lv:»w many Brahmins are there in Man-
n.urgud !

lea, 0. Xrighvamachariar : T am sorry I have not gof. the
mmber af present, but 1 bave noted the question and. 1. will glv;a an
angwer, to my Honouublo friend in due course
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Sir, I was talking of the position. Perhaps my friend will un-
derstand it before he jumps up again. The reason of the resolution
wasg that the tank is surrounded by Brahmin houses who from morning
till evening draw water there, and the Brahmins should not HBe given
that water | That is the reason ; and T was making it as a point to
ghow that the prejudice, the feeling and the passion that would be roused,
if such a thing is put to vote, is not imaginary. The gentlemen who
gave the opinion exactly understood the position ; and that is a sort of
indigenous Government where your own people have manned the local
bodies and your own people have manned all the grades of administra-
tion right up to the top. Go to Madra: for a little while, say that you

re a Brahmin and see what difficulty arises. And, after all, what did
rahmins do ¢ Thousands of years ago a gentleman of the mame of
Manu, who was not even a Brahmin, instituted the Dharma-Shastra and
théy have all burnt the Dharma-Shastras and yet the Brahinin lives,
That, Sir, is the condition of an indigenous Government. If this is thie
teal eondition of the Government that iy going to be established in con-
séquence of the White Paper or any other proposal, God siive us from that
indigenous Government. That, Sir, is my position. I do not say thut
the British Government is a very good Government ; T have my own
grievances and if you want me to recite them I will take 48 hours to
do that without sleeping. (Launghter.) But yon must take the eritit®
position into consideration and say which Government is good, not be- °
cause it i manned by white people, not because it is manned by blark
people, or brown or all other shades of colour, but the real aghieveme:t
of the Government. After all, there is a great deal of draw-back in th

British Government. Ifowevee, I am not diseussing that point :

think 1 have made my position clear. .........

Mr. 8. @. Jog (Berar Representative) : Perhaps you find it awk-
ward !

Raja Bahadur G. Krishnamachariar : I do not know how my friend,
Mr. Jog, says that it is awkward : it iy absolutely not awkward to me nt
all: T am under the British Government under their iron heel «o far
as my land is concerned : 1 have had administrative experience in the
foremost Indian State : T have had experience of many other State’ .
where my friends and relations are living. It is absolutely no incon-
venience to me at all to refer to it : no Government can be conducted
upen the principles of the Sermon on the Mount. There ought to lLe
trouble and of course we have got to take into consideration the cem-
parative trouble ; and, consequently, I have no illugions in regard to
this matter. But that is not the point just now. T thaik
the Government of India for having taken this bold and
courageous step and announced to the world that they are not going
to tolerate this piece of legislation, practically universally condemned.
Int I have got a little complaint. My friend, Mr. Jog. said, it would
be inconvenient for me. But no inconvenience ever affected me, nor.
I hope will it affect me hereafter. I carefully followed the various
eadings under which the Honourable the Home Member said that the
gdﬁ'el-h;nent of India was going to oppose this Bill ; but I was waiting
for hin to declare that this Bill, being opposed to the religious beliefs and
conisiderations of the majority of the Hindus, the Govéernment are bound
by the Royal Proclamation, commeneing from' the Proelamation &!
Qtleeni Vietoria, that they should not put any ons to jfouble becstisd ¥F
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his belief and ‘ that on pain of our serious displeasure none of those
who are in service under us shall interfere with the modes of worship
of our Hindu subjects ’. That was a solemn injunction laid upon these
servants of the British Indian Government by Her Most Gracious
Majesty Queen Victoria, and it is upon that that we base our opposi-
tion and my Honourable friend, the Home Member, did not say that as
one of the reasons, whereas I had expected he would do so........

Mr. O. 8. Ranga Iyer : May T just interrupt the Honourable Raja
Bahadur : from the Queen’s Proclamation a sort of religious neutrality,
I think, is expected on the part of the Government and, I thought, he
would be grateful to the Honourable the Home Member for violating
that nentrality in favour of the Raja Bahadur.

Raja Bahadur G. Krishnamachariar : The Honourable the Home
Member did not do anything of the sort. My complaint is, that in addi-
tion to the considerations which as a political Government, as a political
institution, it cannot take a risk against which its subordinate govern-
ments warned it, I say, in addition to that, it ought to have given pro-
minence to the one position which almost all the Local Governments have
stated, namely, that it is a question of religion and that it is dangerous
for the Government of India to allow this Bill to be proceeded with. They

- shut out the alternative that the Government should remain neutral ;
but, on the contrary, they should actively oppose it : the Punjab Govern-
nment say : ‘‘ 1f, however, the danger occurs ’—mark the word---¢ that
this Bill should be proceeded with,”’— in their opinion it is a positive
danger—why ?—because you must not interfere with religion. That,
I submit, is my complaint against the Government of India that they did
not say that this being a religious subjeet, the Government ought not
to interfere and allow tlis mixed Legislature to declare as to what shall
be my religion or my faith or whether 1 am right or wrong in holding
that faith. ...........

Mr. B. V. Jadhav (Bombay Central Division : Non-Muhammadan
Rural) : The Government have correctly interpreted the Queen’s Proclama-
tion.

Raja Bahadur G Krishnamachariar : That is just what I say :
Government have correctly interpreted the Proclamation, but men who
have not got the abstruse knowledge of my friend, Mr. Jadhav, probably
because I have never been inside a Provincial Cabinet, cannot know that
without referring to the Proclamation or to the principles contained in
that long speech made by the Honourable the Home Member, it could be
decluced : that is my objection. Barring that, I do not want to mar a good
situation. T say T voice the indebtedness of the entire community for this
bold stand. Another matter is this : I must congratulate His Excellency
Lord Willingdon. I share with my friend, Mr. Ranga Iyer, in the con-
gratulations that he humbly offered to that exalted personage for this
reason : I have no objection to tell yon that, before sanction to introduce
this Bill was aceorded, I went all the way down to Caleutta and T tried
to induce His.Excéllency not to give sanction te this Bill. He gave me
a two hours’ interview within a few hours of his arrival there and T was
very satisfied : T thonght T was entiraly successful ; byt, early in Janu-
ary, a_bomb .was thrown at my head and when T saw the Government
communiqué at that time, I was very angry, I assure you. I thought.
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His Excellency was not going to sanction it and that he made a great
mistake in doing so0. Later, on further consideration and after the result
that we have now seen of this reference for public opinion, far from
being angry with him, I am greatly obliged to him ; and I tender my
thanks, on behalf of the whole community, because in the course of con-
versation with him T told him that the great majority of the community
was behind me and he said : ‘“ Very well, my dear friend, if that is 80,
why do you not go and prove it 1’ Although I was quite ready to prove
it, I thought .that my ipse dirit was quite sufficient ; but it was not. Now,
today, standing on the floor of this House, I am thankful to him for
having given the country this opportunity of expressing its opinion un-
mistakably against the wicked principles underlying this Bill—they are
not my “_rords, they are the words of judicial officers and cxecutive offi-
cers h_oldmg the position of Commissioners of Divikions : I think it ix a
mischievous and wicked Bill which has been brought forward here on the
floor of this House, a piece of legislative impertinence as one of the
officers said.

I was going to refer to the statement made by Mr. Rajagopalachariar,
but as that has been done by my friend, Mr. Ranga Tyer, 1t has taken the
wind out of my sails completely. But T am not sorry for it : there in only
onc thing I will allude to and that is this : my Honourable friend, Mr.
Das, quoted some speech of Mr. Gandhi, and, he said, so long as there
is_one Hindu against it, so long he will not have this Bill passed or he
will not ask any untouchable to enter a temple. Is that true ¥ Mr.
Gandhi has been making experiments with truth. Day after day, week
after week. a recital of his evperiments with truth we have read in the
newspapers. What is the truth { Mr. Rajagopalachariar, his lieutenant,
his close relation, because he has given his daughter in marriage to Mr.
Gandhi’s son, what does he write to me along with other Hindu members
of this Legislature just before we met for this Session ¢ Mr. Gandhi
does not want the Muhammadan votes ; he does not want the Christian
votes ; he does not want anybody else’s votes, but if the Hindu Members
of the Assembly would agree to his principle, he has no objection to this
Bill being tightened so far as the conditions are concerned. T shall give
my reply. Place in juxtaposition the gentleman who is opposing me in
;my constituency, who made his first election speech the other day.
question was put to him immediately that 1 went to my constituency in
which, I believe, I have some little influence. Of course, this gentleman
came not to create any trouble in the place. I wrote to my constituency
asking them not to create any trouble in the meeting, but only to put my
rival candidate three questions, namely—‘‘ What is your attitude rogard-
ing the Temple Entry Bill ; what is your attitude regarding tbe anti-
religious legislation ; what is your attitude regarding the socialistic atti-
tude of the Congress’’ 1 I wanted the meeting to put these three
questions to my friend. Dr. Rajan, he is a good friend of mine, he iv a
good man, he has treated me sometimes, although he became angry with
me latterly........

Mr. B. V. Jadhav : On & point of order, Sir. Ts the .Hononrable
: Member making sn electioneering speech or is he speak-
4PX.  ing on the Temble Entry Bill ! S

"An Honourable Member : Kindly spesk up. .. .

. Rajs, Bahadur G Krishnamacharjar . Very. W ll, Sir, | m&“o the
satter s, those -questions were put, to him. 1 i oW, ?f g of Mr
: k: king' qf ¥
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Candhi who has been praised to the skies. The greatest sin that my
friend, Mr. Ranga Iyer, committed was when he talked of a gentleman
who is Gandhi’s lieutenant. Now, this other gentleman said :

¢ Jyen Gandhi had realised that the country was not ripe for allowing Harijuns
into temples.’’

He concluded by saying that they would do. nothing which was not
supported by public opinion. I want to put a direct question to Mr. B.
Das who ‘was very angry, because Mr. Gandhi was attacked in this House.
Now my question is,—did or did not Mr. Gandhi know at the time when
he allowed his lieutenant, his henchman, the man who is behind the
temple entry question,—that Mr. Gandhi will be quite satisfied if the
Hindu Members were agrecable, or at ledst a majority of them were agree-
able, to vote for the proposition ¥ That shows that though Mr. Gandhi
was satisfied that the public was not behind him, why did Mr. Gandhi
make this experiment of getting the Hindu Members of this House to
get a vote by a trick, shall T say ? Why did he attempt to do it ? And
yet, Mr. B. Das is very angry with us, because we have attacked M.
Gandhi. Sir, I have got to refer to Mr. Gandhi because of his close con-
nection with the temple entry question. He has got certain qualities
which our Shastras lay down as the highest qualities to be possessed hy any
Luman being. If he had confined himself to those qualities, if he had
exercised his intellect and used his energies in the sphere to which his
qualities relate, he would today have been, not what he unfortunately
aspired to become and never suceeeded, actually the leader of one phase
of Indian opinion. Unfortunately, he began to attack our idols, whether
they are good or bad. So far as we can work our memory back, we never
allowed even the greatest and most cruel invaders to lay their hands upon
‘our idols, and if any one were to attempt to lay his hands upon our
temples or idols, that would be the last time when he ean have any in-
fluence in this world so far as India is concerned. That has been the
experience of this country, and the latest example of that is Mr. Gandhi
who, out of his great enthusiasm for the Depressed Classes, thought that
the only way in which he could improve their condition was to defy our
idois. Well, Sir, our idols do not speak, but they have acted in a way
that, where three years ago none of us had any chance on public plat-
forms, whenever we might go, today his procession is followed by black
flags, shattering of the wind screens of cars, followed by police, because
some of his own followers attacked Mr. Gandhi, I believe, an unfortunate
man by the name Lal Nath........ .

Mr. B. Das : But that attack on Pandit Lal Nath was not made by
friends of Harijans, but by his own followers.

[At this stage, the Honourable the T.aw Member rose to address the
House.]

Mr. Chairman (Mr. K. C. Neogy) : The Honourable Sir Nripendra
Sircar.

Raja Bakadur G. Krishnamschariar : Sir, I have not finished.

Mr. Chairman (Mr. K. C. Neogy) : The Chair thought the Honour-
able Member had finished. ‘ L

"., Raju Bahadnr G Krishnamachatiar : Np, Sir. I'shall'no¥ leavé Mr.
‘Gandhi slone, becayse I do mot want to take up fhe tinte of the House.



THE HINDU TEMPLE ENTRY DISABILITIES REMOVAL BILL. 2027

T only wish to remind my friend-about the bomb incident in Poona. Now,
who was the witness ? Mr., Bhopatkar. The bomb fell somewhere near

Mr. Gandhi, and Mr. Bhopatkar was hurt. . ......
Mr. B. 0. Mitra (Chittagong and Rajshahi Divisions : Non-Muham-
madan Rural) : How is this all relevant { ‘

- Raje Bahadur G. Krishnamachariar : I shall show you how it is
relevant. At the place where Mr. Gandhi was going to be presented
with an address, poor Mr. Bhopatkar had to suffer,—~I do not know for
whose fault, because the bomb burst in his presence, and all those little
things which contained in the bomb entered his system, and he was suffer-
ing..........

~ Mr. 8 0. Mitra : How are all these matters relevant to the discus-
8101,

Raja Bahadur G. Krishnamachariar : This matter is relevant in this
way, because Mr. Gandhi has been extolled to the skies, and 1 know that
he is the man behind this movement,—tliere is no question about it at
all—and T want to satisfy this Ilouse, and. through this House, the
public at large, that the man who instigated this Bill, who created all
this trouble in the country, is a man with such a record, and, therefore,
the public could judge of him upon the acts and facts that have actually

occutrred.

Sil', ‘my friend; Mr. Ranga Iyer, put me a question whether these
things could not be solved by allowing free entry of Depressed Classes

into the temples........

An Honourable Member : They are Harijans, they are not Depressed
(’lasses.

Baja Bahadur G. Krishnamachariar :. Yes, I am also a Harijan, my
friend Mr. Ghuznavi is a8 Harvijan, the Home Member is a Harijan, every
man whom God likes is a Harijan. Does God dislike me ¢ We are ail
God’s ehildren, and I claim that God likes me more than all these gentle
men. 8ir, a little learning is a dangerous thing. Soor Das, the great poet
of QGujerat, in his various songs, has referred not to the Depressed
Clasges, but to the entire human creation as Harijans. Unfortanately, 1
do net remember those verses, somebody gave me a list of them, but there
be refers to the entire human race as Harijans in order to exhort them
to walk in Ged’s ways. Now, Mr. Gandhi, who is a great believer in thes®
songs and bhajans, had, I suppose, at some time or other, got these things
by heart and then he thopght it was a very nice thing to give a new
appellation to his clients, and, thereby, he expected to raise himself '"l:
the estimation of the people. Unfortunately, Sir, he did not reckon wit
a friend over there in Madras of the name of Rao Saheb or Rao Baha:
dur,—I do not know,—Srinivasan,—who is a member of the Depressed
Cless. . He was a co-adjutor of Mr. Gandhi in Soglth.{&frwa. He wrot:la
an open letter to Mr. Gandbi on the oecasion of his visit to Mud'rns, an
&aid that they were all awfully disgusted with Mr. Gandhi’s ways :

“ ¢ Dur people’ do Mot Ware Tor theke things. For God's suks, dou’t call m by
s namhe.’’ - : ‘
" "hat js what happened, and that is why T do not want to call them
Harijans bechtse they themselves do not want it.
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There are two matters upon which I must speak before I go further. So
far as economic uplift and other co-ordinated uplift of the Depressed Classes
ure concerned, 1 am entirely at one, and will even proceed further than
what the Ilonourable the llome Member has said. I do not speak the
language of exaggeration, 1 am not for winning a dialectical victory, but
I shall state, as shortly as possible, what I have been doing in my village,
and if anybody has any doubts—well, my Honourable friend, Mr. Rajah,
when he was more favourable to me. . .

Rao Bahadur M. C. Rajah (Nominated Non-Official) : What makes
my Honourable friend to think that I am not favourable to him now %

Raja Bahadur G. Krishnamachariar: I am glad. I thought that he
had some spite against me because I was a Brahmin.

Rao Bahadur M. C. Rajah : You are looking through your own
glasses !

Mr. B. V. Jadhav : Will you welcome him to your house if he goes
over there ?

Raja Bahadur G. Krishnamachariar : 1 have alrcady answered that
question once, and I have been through a lot of fire because of the straight
answer I gave, and I decline to answer the question now. I was on the
question of the uplift of the Depressed Classes. In the Tanjore district
and in the Trichinopoly district I have got lands in four villages, and T
challenge any of these gentlemen to come over there to my villages and
see whether the Harijans... (A4An Honourable Member : ** ITullo,
Harijans.”” 1) (Laughter.)..... Depressed Classes. What can I do ? The
environments are such that sometimes you are led into using expressions
which you do not actually believe in. That is human nature. I say, I
wanted you to see whether we have not done already what Governnient say
they have done to these Depressed Classes. Separate wells have been dug,
separate and better residences for them have been given. Where they had
been living in bogs and swamps, they arc living now in much better resi-
dences, they have been provided with practically every convenience that we
ean supply. Don’t think that we are rolling in wealth. Come to the villages
and see. We are as much depressed as they are, the landowners are more
depressed than the Depressed Classes themselves. Well, to the extent of
our resources I have done, and most of my fellow mirasdars have done.
But, of course, we do not shout, we do not go, nobody presents us with
addresses when we come out, no festoons, no garlands, no entertain-
ments, no tea parties, and no music. (An Honourable Member :
‘““No purses!’’) Purses Who is going to give us purses?
They are ready to take money from us ; don’t you think of purses ;
purses are raserved for somebody else. So far as economic uplift is coneern-
ed, we have been doing, we have absolutely no objection to do all in our
power to help these elasses to come up. But, Sir, that is quite different from
giving them equality in our religion as we understand it. As the Honour-
able the Home' Member said, call us all sorts of names, there are only two
names that can be given, obscurantist and reactionary. .Add that to the
list that the Honourable the Home Member gave, and call me by any
name. I prefer to be called all sorts of names and T prefer to be in the
religion ‘with the beliefs that kave afforded solace to my ancestors from the
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beginning of time and that is affording solace to the teeming millions of
this land, and not all the abuses that could be showered on my head, and
not all the abuses that could find a place in any dictionary, or even in the
New Oxford Dictionary, will induce me to change that faith. And, Nir,
what is the result ¥ Do you understand Hinduism ¢ Do you understand
the real temet of it * So far as these Depressed Classes.are concerncd,
they say there is a passage of the Puranas which says that when the sages
went to Parasura for knowing what Dharma should be followed in this
Yuga, Parasura understood the whole thing. He took a dip in the sacred
viver and immediately got up and said, ‘‘ Sudra Sadhu ’’. One fortunate
man in the Kaltyuga is the Sudra. A more fortunate man is the Depressed
Class, because he has not got to perform any ceremony. He has not got
to keep any fasts ; all that he has got to do is to pronounce the name of
God and that has as much effect as the most difficult penance that you
can ever make. That, Sir, is what is contained in the Shastras, and there
is no good saying that you have not been given the Mantra Diksha, there-
fore, you are in any way inferior.

8ir Hari 8ingh Gour (Central Provinces Hindi Divisions : Non-
Muhammadan) : Do the Shastras regard the Sudras as superior to Brah-
mins ?

Raja Bahadur @. Krishnamachariar : There is no question. That is
just like my Honourable friend, Sir Hari Singh Gour, the modern Manu
of India. (Laughter.) My Honourable friend does not know a word of
Sanskrit. He does not know what is stated in the Shastras. He has read
fourth-rate English translations of Hindu law books, and an unsophiscat-
ed community has enriched him by buying by thousands his book on Hindu
Code. Whoever looked at the Hindu Code to see whether it was the
correet Hindu law or not ¢ Sir Hari Singh Gour, K.C.8.1., LL.D., Ph.D,,

ete., ete.,..... (Laughter). . ...

Mr. Chairman (Mr. K. C. Neogy) : We have had enough of per-
sonalities ; the Honourable Member would do well to come back to the
Bill.

Raja Bahadur @, Krishnamachariar : The question was put whether
under the Hindu law the Sudras are superior to the Brahmins, and I am
first removing the fallacy contained in the major premise, and now I shall’
proceed to show, in the minor premise, not as stated by me, but as stated
by Mr. Gandhi, the modern prophet of Hinduism, in his reply to Dr.
Ambedkar, that there is no such thing as inferiority or superiority in the
Hindu religion. BEach class by itself is superior ; each clase by itself is
inferior. Each in the Hindu religion has got a specxﬁc. duty to perform,
and as long as, he performs that duty, that caste is the hlgl.wst.castc' among
the Hindus. It is men like Sir Hari Singh Gour who have msf.xll'ed into the
minds of these unsophisticated people that there is a superiority and an
inferiority. We have divided it. rightly or wrongly, long before you or

most of us were horn,—that this is the system that should obtain in the
Hindu society. This is their sociological division, and this is a :hvmoz;
which has extorted the admiration of impartial philosophers, the ]atest 0
whom is Niesztche, who in describing the division of societ laid down
by Manu said that the last word regarding sociological ignv?;n Iba:ﬂl:e::
stated by Manu and there is nothing to improve upon T
the“ques‘t'i(m of the uplift of the Deprensad Clases. The next point that
I want to come to is the challenge made to me about the building of tem-
' »
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ples for the Depressed Classes. I do not kmow if it is well-known here
that the Depressed Classes have got their own forms of worship, their own
temples, and they in their temples do not want that they should be inter-
fered with, nor in their worship. I may tell you exactly what happens
in the villages. There are various village deities for whom there are temples
and everybody is bound to contribute both to the building of the temple
when it is under repair and to contribute to the expenses connected with the
festival. The way we go about building the temples is that all the labourers
contribute their labour by either providing bricks or putting them up and
raising a wall, and those of us who cannot do that sort of thing pay money.
If Honourable friend, Mr, Ranga Iyer, will go to the villages he will find
that each village has got various temples, one for Mariamman, the small-pox
deity, Ayanar temple, that is supposed to be the guardian deity of the
village, one for Pidari, and for so many other Gods and Goddesses in gra-
dation. Now, Sir, the custom in the South Indian villages at least is this.
Before you start cultivation you must perform the annual festival of these
Gods and Goddesses, otherwise, it is believed that the wrath of these Gods
and Goddesses is visited upon the people. There is cholera, there is small-
pox, there is anthrax amongst the cattle or there is some other calamity
whiel: is rupposed to he brought about by the wrath of these Goas and
Goddesses. Then, Sir, I have got to contribute along with the meanest
villagers for the expenses of these festivals, I am not aware of the ecn-
ditions in other parts of the eountry. Therefore, I submit that the temples
exist there already, and, if you want more temples, we shall do all in our
power to construct those temples and help them, if that is their idea, but,
Sir, T make bold to say that this agitation is mostly engineered by persons
who have themselves no faith in the temples, who themselves do not go to
iiie temples and see the idols.

[At this stage, Mr. President (The Ionourable Sir Shanmukham
Chetty) resumed the Chair.)

Consequently this is the objection which we have got. I had origi-
nally intended to deal with the mass of opinions, but I have no time, and,
therefore, T shall not trouble the House with them but T will refer to only
one thing. On the last occasion when 1 was speaking on the Untouchability
Bill, T referred to the story of Saint Nandanar, regarding whom the Honour-
able gentleman in charge of that Bill made certain statements. I accepted
all those statements and T only added as a rider that he was allowed to
come into the temple after passing over a heap of fire. Up jumped my
friend. e said éhat all this is the work of the cunning and wily Brah-
min and that there is no such record anywhere at all, and it is you, not
me personally, you the Brahmins, who have concocted this story and not
all my pathetic appeal to him that this appears in the archmological records
would induce my friend to withdraw that unfortunate expression he used
against the Brahmin. Now, Sir, how does retribution work. There is a

entleman who is the Distriet Judge of Cuddalore. He is not a Brahmin.

is name is Mr. Ratnavelu Pillai. This is what he sa¥s about thé specifie
statement of the Honourable Member : . . . .
" #¢ Ay jn other countries, there have heen )'oiigious refprmers “m.l"ﬁ‘ﬂ'i\:'x nlso. .'ﬁmf.
accounts for the ‘68 Nayanmars, ete. Nandanar, the Panéhama Snint who s suid
to -have nitnmeéd salvation 'in Chidambaram, is one of isuch ;examples. 1fe panted
to sae Nataragn. the. @ancipg figure of Bive #nd;; by Fis grace, got the permiseion
of liw hvd taskmntor wad was waiting outeide. the “';‘Eﬁp roruines, IHo did, ot
get entranee into the temple ‘of Sri Nataraja As a ' Pa 'c-hagm as the speecli ‘of
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Mr. l}l. C. Rajah wguld suggest, but on the other hand, according 1o the Puranam
by his prayer to Nataraja, Nataraja appeared in the dreams of the Dikshitars,
wentionell to them that his bhakta (devotee) was waiting outside the temple in 8
corncr of the town and enjoined them to get him purified and bring him before his
prescnce and that accordingly Nandunar  went through an  ordeal of tire and
cinorged a8 a Brahmin with all the uppearance of a Dikshitar and that i was then
taken to the presence of Sri Nataruja,’’

Now, 8ir, 1 may be absolutely wrong in my contentions. So far as
this iy concerned, here is an authority, a gentleman of the position of a
District Judge, a non-Brahmin. This is how he justifies it.

Sir, I have not much time left. There is one thing which I want to
say with regard to the judges of the Ifigh Court. I have got a complaint
against them, those judges of the High Court who had given their opinion.
Now, one of them has considered the question from the stand-point of the
Honourable the Home Member. As the highest exponents of the law in
the land, was it or was it not their duty to tind out how the civil rights
vonnected with these temples were disturbed by this Bill, how temples
built for the benefit of cne community would be allowed to be dissipated
and desecrated, if the original object of the founders is not fulfilled. At
least the judges of the High Court would be expected to consider that posi-
tion, whereas they have been led away by the very skilful manner in which
the Bill is drafted, especially the provision regarding the alleged disabili-
ty of the Depressed Classes. Most of them have been led away by it, and,
lastly, I have got a complaint against those Muhammadan gentleman from
the Judges of the High Court downwards, who say that they are in agree-
ment with the Bill. On the contrary, the European judges of the High
Court said that this is a matter for the Hindu community and they are
not concerned. In the same way, if they did not want to discuss it, they
should have said ¢ This is a matter which concerns the Hindu community.
We are not going to give any opinion ’. IHow will these Muhammadan

entleman like it if I interfere with their precepts and lay down what their
Muhammadan religion should be, just as my friend, Sir Muhammad Yakub,
did unfortunately. Sir Muhammad Yakub spoke of my religion contemp-
tuously when he said that he did not like untouchability should form part
of the religion. Shall I repeat to him the same thing, Now, I would not
do it becaunce I have not got the time,

An Honourable Member : Are you afraid of Ghuznavi !

Raja Bahadur @. Krishnamachariar : No, I am not afraid of Ghuznavi.
Siy. Muhammad Yakub extended an invitation to all and sundry to embrace
Islam in order to have this universal equality. T will give you one
instance. Ia Hyderabad, there is a strong Shia community and a strong
Sunni community. The Sunnis have their own mosques and the Shias
have got their own mosques. I am addrewing Sir Muhammad Yakub.
Unfortunately he is not here. Would you believe it that the Shias and
the Sunnis recognise the same Prophet, who recognise the same God whose
Prophet Mubammad was—the Shias are not allowed to go and enter the
Sunni mosques in order to say their prayers and vice versa.

An Honourable Member : That is not true.

Rajs Babades G. Kxishnamashaxier : I am going to tell you what hap-
neneg 1, Hyderabad, - There is & Sunni maijid in which three Shiss went
in. T suppose, in order to create a disturbance. Now, 8ir, T believe,
the practice of the Miia Mubammadsns and the Sunni Muhammadang
caffer. ‘ : : '
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Mr. President (The Honourable Sir Shanmukham Chetty): Would
the Honourable Member now conclude his speech and give a chance to
other speakers !

Baja Bahahur G. Krishnamachariar : That is why I am anxious to
finish my speech. I have got here 800 pages and I have got here
materials which can engage me for three days. I am very sorry that it
is suggested that 1 was taking up the time of other gentlemen, when I find
that a gentleman like Sir Muhammad Yakub attacking my religion and
calling all and sundry to become Muhammadans and 1 think it is my
duty to show that this trouble obtains also in the Muhammadan religion,
before Sir Muhammad Yakub asks all and sundry to enter the Islamic
faith. I have only got a few facts to say upon this matter. Sir, it
seems, I do not know, I speak subject to correction from my Honourable
friends, it seems, the Sunni Muhammadans in saying their prayers hold
their hands like that, and that the Shia people drop down their hands
like that, I do not know which, I am not sure, but it is no good saying
no, because it was I who practically drafted the farman referred to, in
order to prevent this sort of thing. Now, whatever it is, there were
signs of disturbance, words resulted in blows and blows resulted in blood-
shed, that was reported to the late Nizam and he intervened, and,
consequently, he issued a farman, which I had the honour of helping in
drafting under instruetions from the most learned Maulvis with long daris
(Laughter), and, in that T said that no Shia is to enter a Sunni mosque
unless he wishes to conform to the practices of that mosque and vice versa.
That, Sir, is the difficulty, and as I promised that T would not speak much
longer, I will not speak about the idolatry of the Muhammadans at the
Kaaba. Sir, we, after all, all have got our beliefs, we all have got our
different predilections and idiosyncracies. It is'no good trying to attack
each other. Sir, T think the Government are perfectly well-advised in
opposing this Bill, and T do hope that this Bill will never again sec the
light of the day in this world. (Applause.)

The Honourable Sir Nripendra 8ircar (Law Member) : Sir, (Loud
Applause), at five minutes past four, I got up under the misapprehen-
sion that the Raja Bahadur, having taken his seat, had finished. Tt is
now half past four and I should not take up the time of this House for
more than a few minutes. Sir, T want to say that, so far as the attitude
of the Government and the reasons which have compelled the Govern-
ment to adopt it are concerned, I have nothing to add to or subtract
from what my Honourable colleague, the Home Member, who is in
charge of the Bill, has so very clearly explained to this House. Sir, I
remember that in speaking on a question like this, I fulfil a rather
complex character. I happen to be a caste Hindu by birth, but, T am
sure, some of my Sanatanist friends on the other side will say that, by
my deeds or probably by my misdeeds, I am qualified to be a hartjan.
Sir, if that is my position, I feel I am in a place of advantage in being
able to appreciate the view-point of both. Sir, within the limited time
at my disposal, T do not desire to go into this question at any length
whatsoever, but T can assure Honourable Members that, so far as the
merits of this question are concerned, mamely, as to whether something
should 1ot be- conceded in order to preserve umity in the eom_lgm.nit'y. in
order to prevent the growing internecine strife which has divided the
community into two parts, in that matter the Mover has my sympathy.
‘On the question of legislation, I would remind my Homnourable friend,
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M.r. B. Das, who, I counted, mentioned the name of Mr. Gandhi 37 times

in eleven minutes, that what he has said about the correct position is

% i} tln;h 18 4 quotation from his book ‘‘ The Hindu Swaraj’’, by
. Gandhi :

‘¢ That the decisions of a majority eould never be binding on the miuority and
that all rocial legislation was the result of the initiative ta.kog by the minorit{ea to
couvince and convert the majority and, in the long rum, when they succeod, the
miuorily becomes a majority and the social legislation follows.’’

I say, Sir, every word of this is correct, namely, that this is not a
ma.tte.r to be brought up and disposed of on the floor of this House.
This is a matter for the Hindu community. They must have sense in
them to come to some kind of arrangement, some adjustment by which
thig strife can be enfled. Surely it is not right that legislation, in a
religious matter which is opposed by the majority of the community,
should be forced down their throats by the votes of a few persons
assembled here. (Hear, hear.) Sir, my Honourable friend, Mr. B. Das,
also stated that the caste Hindus’ heart has not been touched. I admit
that. If their heart had been touched, and I wish it had been touched,
then we would not have found this volume of opposition to the proposed
measure. But would my Honourable friend look a little deeper and
answer the question whether the heart of any community has been
touched ¥ What I am referring to is this. As between the untouchables
—1I am not using the expression in any derogatory sense but just to
describe them—in spite of the tremendous campaign which is going on,
in spite of the preaching of Mr. Gandhi, has their heart been touched
in the matter of untouchability as between the different classes of un-
touchables ? Do they still, between themselves, observe untouchability
Has even the fringe of that matter been touched by Mahatma Gandhi’s
teachings for the last few years ? Sir, I cannot speak of other Pro-
vinces, but, in my Province, at the present moment, in spite of all the
preaching about untouchability, as between the different sections of the
untouchables, they observe untouchability as rigorously, as geverely as
any high-caste Brahmin ; and if I can give this IHouse an instance of
what has happened very recently when one of the temples was thrown
open to the Ilarijans in a spectacular manner, only recently at Jorhat
in Assam,—when some of the reformist Hindus—Brahmins and
Kayasthas—had assembled there to receive the untouchables, the matter
went on smoothly for some time, but when the lowest caste arrived, the
people who left that temple in disgust were nof the high-caste Brahmins
and Kayasthas, but other sectioms of untouchables ! 1 am pointing
this out only for the purpose of .showing that the hearts of many
people of many other castes have got to be topc}led. Thns is a matter
which can only be dealt with when popular opinmon has changed : and.
when that popular opinion has changed, and the vast; mrepond_ernlgng
mass of the Hindus want social legislation, then pnre!y t!mt legislation
cannot be retarded or obstructed by a mieroscopic minority. But that
is ‘not the situation here. The sentin;ents w&ieh hagep ::l;(;'zl; :g
amongst our people as the result of age-long customs anG pr
downg(;eep amti) ear;mot be put out of the flesh easily. A sporadie “}ft‘;'"l'l’t'a
a violent attack spread over a few months - cannot “PPO"; ‘3"; “t
been implanted in the minds of the different castes an i erfen
communities as the result of what has been happening for the last few

centuries. Therefore, 8ir, I say to my Honourable friend, Mr. B. Das,
»
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that it is necessary that popular opinion should change before any
legislation should be effected. I am only trying to point out that the
time chosen now for this legislation is premature ; there has been no
change of heart worth mentioning, and it is no good setting up an
attack against caste Hindus as if they alone are adamant, obdurate
and bigoted and as if the hearts of all other sections have been changed.
Sir, 1 am not trying t¢"provoke anybody ; I am not trying to blame
anybody, but I desire to point out that this is a matter which must
require patience and skilful handling. In any attempt which is made
to ameliorate the condition of the Depressed Classes, I have always
supported them with my fullest co-operation and not by mere lip sym-
pailiy. Whatever attempt may be made outside this House for coming to
any adjustment or causimg—if 1 may use that haekneyed phrase once
again—any change in the heart and the mind of our people, it will have
my fullest co-operation, but, I do submit that the floor of this House is
not suited for deciding this question. I would like to remind both the
parties (because I do not want to take up a partizan attitude on this
question), that a vietory won on the floor of this Ilouse is of little
consequence. It will inerease the acrimony and the bitterness which
now exist and the passions which have been aroused will only be
sugmented and intensified. I do hope, therefore, that the Honourable
the Mover of the Bill will realise that he has discharged his duty. He
owes a duty to his society, to his constituents and to himself and he
has discharged that duty by having this Bill discussed in this Honour-
able House before all of us, but having done that, I would beg of him to
realise that, having regard to the opposition with which it is being met
and having regard to the fact that the vast mass of the community
which is going to be affected are violently opposed to this measure, I
would beg of him to withdraw this Bill. (Applause.)

Rao Bahadur M. 0. Rajah : Sir, at the outset, let me assure my
Honourable friend, Raja Bahadur Krishnamachariar, that I have great
regard for him, not only for his learning, but also for his age. Moreover,
he is a Vaishnavaite like myself, and let me also tell him that it is stated
in Tirumalay that even a Brahmin versed in Vedas and Shastras, if he
thinks or speaks low of his devotee, to whatever caste he may belong,
instantly becomes a pulaya. The punishment meted out to a Brahmin,
however learned he may be, for questioning the caste of a Vaishnavaite,
however low he may be in birth, is the same as the punishment meted out
to him for questioning the substance with which the idol in the temple
is made of. Raja Bahadur Krishnamachariar has said that God likes
everybody. He said that God likes him and Mr. Ghugznavi and I suppose

God likes me also.

Raja Bahadur G. Krishnamachariar : I never denied that, but
Muhatma Gandhi has said that he likes you alone. Therefore, I named
other persons whom He also likes. What I said ‘was that the question
put to me was an impertinent question.

Rao Bahadur M. O. Rajah : Hf God likes us also, then why deauy
us entrance into His House ? "het me anewer him from the Vaishnevaiie
sacred books. Shri Ramanuja, nearly 900 years ago, called the Depiessed
Clagses Tirukulathars, men belonging to the Holy caste. Do you demy
that algo t ' o '
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Raja Bshadur G. Krishnamachariar : No. But it refers to the
Tirukalathar of thut particular loeality and not to the entire 30 millinne.
'If you read the history of Ramanuja you will know whom he called the
llmkulathar. I am glad the Honourable Member has reminded me of it.
T sliould have gone into that question in greater detail.

Mr. President (The Honourable Sir Shanmukham °Chetty) : The
Chalr would suggest that the Honourable Member, Mr. Rajah, must
go on with his speech.

Rao:Bahadur M. C. Rajah : 1 am answering some of the points that
he has raised, and that is why I said in connection with Nandanar that
the Brahmins give different interpretations to the sacred texts as it suits
them. 1In the interests of the peace and order of the Hindu community
and in the interests of the stability of the Hindu society, | want my
revered friend, Raja Bahadur Krishnamachariar. to make himself bold
and courageous to hug the Depressed (lasses.

Sir, this morning, three speakers made three appeals ‘o the flouse.
My friend, Mr, Ranga Iyer, in his speech appealed to the Sanatanists
to bufld separate temples for the Depressed Classes. Sir, let me tell my
fvietid, Mr. Ranga Iyer, that the Depressed Classes do not want separate
temples for themselves just as they do not want separate electorates,

Mr. C. 8. Ranga Iyer : Mzy T just ask whether the Honourable
Member is speaking for the Depressed ('lasses, especially the community
known as ezhavas who are the hiergrechy among the Depressed (‘lasses in
Malabyr ?

Rao Bahadur M: @. Rajah : No, Sir; | am speaking for the De-
pressed Classes in general. Moreover, the idea of the Depressed Classes
is that they want to enter these temples as an integral part of the Hindu
society. 1 come next to my Honourable friend, the Raja of Kollengode.
He appealed to the Government to be neutral in this matter, 1 welcome
that sppeal. If only the Government remains neutral, 1 am sure all
the temples will be open to the depressed classes tomorrow. J then come
to my friend, Sir Maulvi Mubammad Yakub, who made a welcome appeal
to- the Depressed Classes to embrace Islam. I am thankful to him for
that appeal. We have also considered that question and my friends axe
of opinion that we should fight to the last to get the entry into the
Hindu temples. Next T come to the Honourable the IHome Member,
8ir, T am very thankful to him for his frank and straightforward reply.
1 recognise, and my community also recognises, that in the face of
velnminous opinion against the Bill, it is not possible for any Govern-
ment to sgpport a measure of this kind. Moreover, the Hononrable the
Home Member has mentioned some of the facilities offered to the Depressed
Classes in the various Provinces of India. Sir, I have on many occasions.
on the floor of this Houwe, thanked the Government for their heneficent
activities as regands the Depressed Classes and let me als take this
opportunity to say that the elevation of the Depresed Classes in India
is dite more to His Excelleney Lord Willingdon than to any official in
India. It was in 1919, when His Excellency was the Governor of Madras,
that he inaugurated a Specisl Department, called the Department of
the Protector of the Depressed Classes, which was meant for the ameliora-
tion of the condition of the Depressed Classes in that Province. Since
dtat time, that Department had been doing marvellous work. In this

L34SLAD * »
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connection, I should also like to thank the European Christian Missionaries
who have taken up this work. They were the first and the foremost in
the field and they were the pioneers in the amelioration work for the
Depressed Classes in India. Sir, we are thankful to Government for
giving us civic and political privileges and I sincerely iiope that the
Government will continue to do even greater things for us.

Sir, Mr. Ranga Iyer suggested that there should be a combined ecar
festival in various localities. But, may I inform my friend, Mr. Ranga
Iyer, that without the help of the Depressed Classes the car festivals
cannot take place.

Mr, C. 8. Ranga Iyer : I was referring to the car festival that takes
place in Palghat. )

Rao Bahadur M. C. Rajah : I am referring to the car festival that
takes place throughout India. It is a device, I think, made by the so-
called high caste Hindus to allow these Depredsed Classes to pull the vopes
of the car because they are not strong enough to pull the car themselves.
Moreover, it is said that a Brahmin who pulls the rope along with the
Depressed Classes should not and ought not to bathe when he goes home
because there is no pollution there.

An Honourable Member : Brahmins do not pull the car.
Rao Bahadur M. 0. Rajah : They do and they do touch the rope.

Now, Sir, coming to the merits of the Bill, I should like to make a
few observations. Sir, all adverse comments are based on the assumption
that the Bill threw open the temples to the Depressed Classes. Nothing
of the kind is proposed to be adopted in this Bill. The Bill only makes
a provision for a machinery to find out the wishes of the people in the
matter. The Bill does not interfere with religion at all. If, in any
locality, the caste Hindu worshippers come to believe that they could
open the temples to the Depressed Classes, then the Bill enables them to
do so. 1t is merely a Temple Entry Local Option Bill. It 1s argued by
ray 1lonourable friend, the Rajah Bahadur, that by admitting the
Depressed Classes into temples the purity of the idol will be defiled and
polluted.

Raja Bahadur G. Krishnamachariar : That is the opinion from
which 1 quoted.

Rao Bahadur M. 0. Rajah : If temples are spiritual power houses
and places of purity and sanctity, then they cannot be pollnted by the
presence of the Depressed Classes. On the other hand by being allowed
to come to the presence of God, the Depressed Classes will be purified
and spiritualised. (Hear, hear.) If the idea that purity is one which
will be affected be correct, then such a powerless purity is not worth
anything at all. When Saint Tiruppanalwar was taken to Srirangaimn
temple, the idol was not considered to have been polluted. When the
Mubammadan Princess died at the feet of the idol at Malekot, the idol
was not considered to have been polluted. As a matter of fact, an
image of her was made and installed under the feet of the idol of
Ramapriya for daily worship as Tulukka Nachiar (Muhammadan
Goddess Consort). A similar idol for this goddess is in the Srirangam
temple. Sir, temples are the home of God .and in God’s home nobudy
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could be treated as an untonchable, since God is the common Father of
all.  (Hear, hear.) The Hindu temples play a most important part in
‘the life of the masses. Among the Hindus there is more devotion to
God than in any other people, and, in the lower classes especially, the
devotion is stronger than in the higher classes. Though this devotion
may be blind, yet it is powerful. Temple worship as an institution came
into existence for the purpose of providing for the commuuity as a whole
a mode of approach to the Supreme, suitable to the understanding of
the unintellectual and unphilosophically minded. To men of higher
understanding going to a temple is absolutely of no value ; as my
Honourable friend, Mr. Ranga Iyer, himself had said. When these go
to a temple and discharge a function conneeted with it, they do so for
the benefit of the community as a whole. So, T ask, why keep ont the
real men for whom all this is intended and enacted ¥ Why then rob the
‘lowly among you of what is their due by right of true benefit ¥ Is temple
weorship not the worship of the Almighty God ¢ Did the God of the
Universe disclose His form only for some specified classes to the eselu-
sion of others ¥ Is there no room for real worship on the part of these
simple devotees ¥ Are there not innumerable instances where such
prohibitions have not been put into practice ¥ Many of the Saints of
‘South Tndia have been originally persons of the Depressed Classes and
have been admitted into the temple and the idols of some of them are
now heing worshipped by the most orthodox Brahmin. I tell you, Sir,
to decline wholesale spiritual food to the poor innocent people is a great
crime against God and Humanity for which you shall have to answer
before the Liord Who makes no distinction between the members of Mis
creation. You say that the campaign should be diverted towards the
removal of their economie disabilities. Yes, that is true. The qnestion
of temple entry is only one of the many items in the campaiwn for the
eradication of the curse of untouchability. What shall it profit a man
if he gains the whole world and loses his soul 1 8ir, his economice uplift
depends solely on the elevation of the social or caste status. The cconomie
part of the problem had to deal with the effects of this evil which are
showing themselves solely by reason of the custom of untouchability.
If uutouchability is corrected, the economic uplift would follmy. The
opening of temnles to the Depressed Classes will give a new llgo and
a new hope to them. You call them unclean. Their unclean habits are
entirely due to you, as you keep them away and give them nnclean
quarters and not give them lirht, water. enough to drink and bathe. Y'ou
are the sinners. You have degraded them and then have the nudacl?.v
to use their verv degradation against their rise. Not contented with
vour past unrighteous actions, vou have now the audacity to say th'at
they are not anxious for the reforms. Tn judeing a communitv and its
aspirntions you shonld realise that it speaks throngh the most (-nlmhfengd
of its members, Rir. in this connection my Honourable frimd..ﬂw: Ruja
Rehadur. has quoted somé opinion from one Mr. Ratnaveln I_’llbn who,
he suvs, holds the position of a District Judge. li'nually eminent men
of the same standine have given quite contrary opinions. Does he aceept
thoce opinions also ¢ .

Raia Bahsdur G. Krishnamachariar : T was not sneaking of my
own opinion. T was only quoting hia opinion about Nandanar.

Rao Bahadur M. 0. Rajah : T am not giving way.
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‘Raje Bahadur @. Krishnamachariar : Then why do you .put
questions ?

Rao Bahadur M. 0. Rajah : 1 amn not at-all asking for answers from
my Honourable friend. | am 4imply meeting the points raised by my
Honourable friend. 1 hope he will not be excited. Another thing 1
wish to say is that my Honourable friend just now said that the Depressed
‘Classes think that their going into the ‘Hindu temples will upset their
whole family life and so on. ‘He also said that the Depressed Classes say
‘that they would be visited by disenses if they enter a Hindu Temple. Sir,
this reminds .me of a story which 1 am sure you, Sir, also know. In a
wvillage there was a Depressed -Class man who was serving under .a zamin-
dar. The wife of this Depressed Class man gave birth to a son -and his
father christened the child as ‘¢ Perumal ’’, ‘meaning ‘God. “Then one
day the zamindar went to the village and heard 'the father of .the boy
valling ‘his son as ‘‘ Perumal ’. The zamindar was taken .aba¢k. e
.ugked the Depressed Class mnan as to what he meant by calling his ;boy -as
*“ Perumal "*. He said : ** You, fellow, give your son some uther name.
If you call him ¢ Perumal ’ the wrath of God will 'be on you and the boy
#eill die tomorrow. S0 call him by some.other name, such as black or 'white
or mud or clay or .anything else ’’. The Depressed Class man was -an
:intelligent fellow and next day he called his son ‘ Peria Perumsl ° meaning
Great God. Next day when ‘the zamindar went to ‘that village -to see his
‘Depressed Class servant,'he was non-plussed to'find that his son was called
¢ Peria Perumal ’. Similarly .my ‘Honourable friend, the Baja Bahadur,
says that if the Ddpressed Classes go to .a temple they will ‘be infested
with all sorts of diseases. Sir, T have got very little time now -and so 1
cannot narrate at this late hour all the anecdotes that I have got in my
possession. 1 am very sorry to say that these so-called Sunatanists do
not know these -people. One whe had moved with these untouchables in
their cheris, mohdllas and slums would bhave found in them' dissatisfaction
of their lot rankling in their hearts, a really burning desire and &n un-
quenchable thirst for their "amelioration—their -education, economic
advance and the satisfaction of their spiritual hunger. -In ‘this connee-
‘tion, with reference to the quotation which my ‘Honourable ‘friend, the
Raja Bahadur, gave fnom Mr. Ratnavelu Pillai’s opinion, let me also
tell the Raja Bahadur that a great seer, the Saint ‘Ramanuja, nearly
900 years ago, hugged the Depressed Classes. Sri Ramanuga’s heart
sutged with love and compassion for ‘these unfortunate people. Ramanuja
devoted ‘himself entirely to the service of the Lord by serving man, Jiis
own Image and has always beon'a friend of .the poor, the needy and the
helpless and genuinely interested in the redemption of all the down-
trodden. It was he that first worked for the amelioration of their condi-
tion and it was he that first ‘wanted to take -them into his fold. Sir,
these episodes are somewhat worthy -of note. Ramanuja speciallv warned
‘his disciples against pride of caste, pride of wealth and pride of learning
a8 the three great dangers for the unwary to £all into -perdition. When
Ramannja was old and weak, he used to lean -on somebody’s shoulders
and walk into the river for his daily ahlutiens. While going to the bath
he used to lean on one of his Brahmin diseiples but while returning after
his bath he would walk leaning on the shoulder of one of his Depressed
(Class disciples. The orthodox people were greatly incensed at this
practice. They said he may lean on this low caste man before bath but
why should he lean on him after bath. -Ramamuja said, ‘‘ I dean ron this
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low-born person when returning after ablations because this is the way

to vash off my pride of birth which I cannot remove by ablution with
water.

. Bir, ihow 'djﬂergnt from the superstitions of his present day followers !
Itis an ‘irony of history that among those who elaim to Tepresemt Sri
meparmaat’s authority and to follow the creed of Ramanuja’ are some of
‘the istoutest opponents to the movement which he initiated 900 years
BgO. .. ....

‘Mr. Président (The Honourable Sir Shanmukham Chetty) : The
Chair does not mind sitting a little longer today
. B as thig is the last day, but the Chair would advise
the Honturable Member to finish his speech as soon as possible.

Rao ,?ﬂmdur M. C. Rajah : Very good, Sir. This one episode is
.enough. have many with me. Raja Bahadur being a Vaishnavaite he
must know them. We have been witnessing, Sir, during the past few
months a tidal wave on the surface of Hindu life, Sanatanists holding
meetings throughout the country vehemently opposing this measure, to
thwvart and defeat the legitimate demands of a vast majority of their
fellow ocaste-men. Sir, ] welcome thiz unrest among the Sanatanists.
1t is a part -of ;the plan of the world that some kind of unrest should be
‘the precursor of everything that is most useful and beneficent. Just
call to mind how the setting in of the rains which are needful for the
support of every form of life and of all that makes natural life enjoy-
able is always preceded by storm or other forms of atmospheric disturb-
ance. I cherish indeed the lhope that it may be instrumental in making
India what the God of all the nations intends it to become. The fact
that a cause is righteous does not guarantee its immediate success. All
histary testifies to this. The final triumph of good causes is for the most
.part long delayed. Even should our path immediately before us be mark-
ad not only by delay but by disaster for a time, I am quite confident that
bur cause will conquer in the end. T trust that it will -conquer in our
‘own hands, 'but even if 'it does not, yet in worthier hands than -ours
‘hdreafter.

1 shall conclude by telling this House the chief ground on which my
confidence is based. ‘‘ Blessed are the meek for they shall inherit .thc
carth.” Observe that this promise to the meek is not of some mystical
possession in the clouds, it is not even the Kingdom of’Heayen. That
«ailso may tbe ‘theirs, but what the saying tells of is the inheritance, the
.possession, the rule and the guardianship of ‘this familiar earth. 8ir,
iman ‘Jookéth'on the countenance, but God looketh on the heart. Lineoln,
.when he bverheard a ‘woman in the crowd exclaim, ‘‘ Why, what a common
Jooking feHow he is !’’, retorted, ‘‘God ‘likes common looking fellows
or he would ‘not have made so many of them !’

. 'Sir, the greatest religion is the religion of love. That ‘is‘ the be-
all and éﬁdlal% of all Vaig;mavism, ‘that is the creed of S8haivites to2.
"isinterésted service to one’s fellowmen is the emsence of the memago of
Wadhava to mankind. You probably remember, Sir, the story of Abt{
Ben Adhem. He awoke one night from a deep dream of peace a:'d W
within his room the beautiful vidion of an angel writing something in
a book of gold. When ddked what she was writing, the angle ;r'om
“ The names of those who love the Lord ™. And is mine éne !

5 P.M.
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Abu. “‘ Nay, not so ", said the angel. ‘‘ Then write me down as one
that loves his fellow men '’ said Abu. The angel wrote and departed.
When next night she returned and showed the names of those ‘whom the
Jove of God had blessed, lo ! Abu Ben Adhem’s name led all the rest,

Sir, in conclusion, let me remind this House that the first efforts of
the man who means to build a tower is directed not upward but down-
ward. Ie digs out deep foundations before he puts a single stone or
brick upon brick. If he acted otherwise he could never have a tower
to show. That is what 'we have done now and T hope on a future
occasion 4 measure of this kind will be passed.

Mr. C. 8. Ranga Iyer : Sir, I congratulate my Honourable friend,
Kao Bahadur M. C. Rajah, on the courageous stand that he has taken for
the Depressed Classes. That is the best answer that can be given to
the speech of the Honourable the Home Member, who took, in the course
of his closely reasoned and highly interesting speech, the trouble of quot-
ing more Governments than one that the Depressed Classes were not
enthusiastic about this Bill. It will be very difficult for caste Hindus
to fight the battle of the Depressed Classes. The Home Member was
perfectly right when he said that there has not been sufficient enthusinsm
among the Depressed Classes. I hope Rao Bahadur Rajah who ecan
speak with greater authority than T on the question of the Depressed
('lasses all over India will devote his attention with greater interest and
greater enthusiasm to the cause, so that, if this Bill were to come be-
fore this House even for an academic discussion, the Honourable the
Home Member may be in a position to say that what he thought was true
then has changed now a new situation has arisen. Sir, at present 1 be-
lieve with the Home Member that sufficient fire has not been kindlel
among the hearths as well as in the hearts of the Denressed Classes,
and there is no use standing on the floor of the House for Rao
Bahadur Rajah to say to you what happens all over India. I cannot
speak except for Malabar and I have no ambition of working outside
Malabar after a fairly long all-India career. He talked of the ‘‘ blessed ’’
who ‘“ are the meek ’’. 1 would rather remind him that blesced are they
who have a will and I congratulate Rao Bahadur Rajah on having shown
to us that he has a will. I hope his will will become infectious, and if it
becomes infectious, they who have a will will also have their way.

Now, coming to my friend, Raja Bahadur Krishnamachariar, I am
very glad he took up the cudgels against Sir Muhammad Yakub, not be-
cause I agree with him, but becanse I was very glad to find that the
Raja Bahadur was not happy that the proselytising Muslim should
snatch away the children of Hinduism. I do not blame Sir Muhammad
Yakub at all. If I were a Muslim, I would carry on a tearing, raging.
campaign in the country and annex all the children of Hinduism who
are called Depressed Classes to Islam. Then a future Muslim leader
v»ould( say that thov must have half the total representation in the
services instead of one-third ; and it is for the Hindus who say that
their rights ave not properly recognised, who sav that their claims are
ignored, who complmn that Government are becoming more and more
pro-Muslim. to see to it that this asper:ion of mfenonty that they have
cast upon the Depressed Classes in actual practice is removed.

That badge of mfenontv to whieh the Honourable the Law Member
referred in his beautlful and impressive speech has got to be removed. I
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was pleased to listen to the advice of the Honourable the Law Member. 1
am quite willing to follow that advice which the Honourable the Home
Member and my friend the Raja Sahib of Kollengode had already given
and that advice is this : when the Hindu community is ablaze, when the
opposition is uncompromising, there is no use forcing a piece of legisla-
tion like this through the House, even if there was a chance for it. At
present, I am sure the Honourable the Home Member is not going to
accept the dictum of the Mahatma that Christians and Muslims should
not lake part in this discussion, much less when the voting takes place.
The Honourable the Home Member will be perfectly entitled, if I press it
to a division, to vote against my Bill ; he is not going to be gwded in
this 10atter by Mahatma Gandhi’s dictum as his speech has made clear,
and, therefore, the Congress people, instead of issuing mandates to us,
will have to take a mandate from the people when their Constituent
Assembly comes into existence. Meantime, 1 think, we Hindus who want
to keep the untouchables within the fold will also have to show to them
that they are one of us.

Sir, I congratulate Mr. Gunjal on his very strong speech. I cannot
accuse Mr. Gunjal of less sincerity than myself : I think probably he
said he was more sincere. I am prepared to grant that in the hope, ns
he believes, that the untouchables should remain within the Hinda fold
he will devise some better plan if my plan is bad and keep them within
the fold.

Mr. Das quoted Justice Macpherson and that quotation gives a point
of contact between the Honourable the Law Member and Mr. Das himself,
becanse what does Justice Macpherson want ! He says : ‘“ Do not have
an eye-wash like the Rarda Act. Have a really good Bill which will do
away with untouchability *’, and this leads us to what the Honourable
the Home Member said and what Mr. Rajagopalachariar has written :
here the point of contact between the Congress leader and the Home
Member is complete : both of them say ‘‘ To go further bring a mandate
from the people ’. Without a mandate, I am convin‘ced, in view of .the
terrible opposition that we find in the opinions obtained by eirculation,
that we have no right to proceed with this Bill. This is_the fag end not
only of a dying Session, but of a dying Assembly, which is already uﬂ]wt.-
ed with the premonitory lethargy of death (Lapghtgr), and so this
will not be the proper time to proceed Wwith this Bill, nor can this
Assembly’s successor proceed with this Bill. Everyone who happens
to be a Member of this House will have to oppose the resurrection of this
Bill, because on the Congress people’s own finding, they must come with
a mandate ; and they can only create that mandate—and here I am in
complete agreement with the Honourable the Home Member—’-by pro-
paganda and persuasion, and the Depressed Classes themselves will have to
rise from the grave of depression and fight their own battles. Men like
myself who believe in the removal of depression will stand by them.

The Honourable the Home Member concluded with a quotation from
Pacon : probably he thought this piece of legislation was dracon!an
he was quoting from Bacon, what has been put in poetry by Tennyson :

¢ The minds of men are moulded by the process of the sun.”’
Mr. President (The Ilonourable 8ir Shanmukham Chetty) : What

happens to the motion ! . .
Mr. 0. 8. Ranga Iyer : Sir, I withdraw the Bill.
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Mr. President (The Honourable Sir Shanmukham Chetty) : Has the
Honourable Member the leave of the Assembly to withdraw his motion ¥
8everal Honourable Members : Yes, yes.
The motion was, by leave of the Assembly, withdrawn.

STATEMENT OF BUSINESS.

The Honourable 8ir Joseph Bhore (Leader of the House) : It was
agreed, Sir, at a meeting of Party Leaders convened by yourself on
Tuesday last that business should be wo arranged as to admit of the ter-
nmination of the Session not later than Friday, the 31st August. To
facilitate this object, it was agreed that all stages of the Steel and Iron
Duties Bill should be concludel before the House rices on Saturduy. If
cflect is given to this arrangement, the outstanding legislative business
for next week will consist of the remaining stages of the Indian Army
(Amendment) Bill and of the Indian Navy Discipline Bill, the report
of the Select Committee on which will, I hope, be presented on Saturday,
and the consideration and passing of the two uncontroversial Bills not
yet introdueed, the first of which makes a number of amendments in the
Indian Statute Book, which are purely consequential on the position
which would be ecreated by the enactment of the Navy Discipline Bill
and the second of which meets the desire which has been generally and
strongly expressed by Members of the Assembly for the concolidation of
the Indian Tariff Act. The first of these Bills will, I hope, be intre-
duced on Saturday and the second on Monday next. The Assembly will
also he asked, during the course of next week, to vote a few supplement-
ary and excess grants and to take into consideration the Reports of the
Public Accounts Committee for the years, 1931-32 and 1932-33. It was
agreed at the meeting of Party Leaders, to which I have referred, that
the report of the Committee on the working of the Ottawa Agreements
will not be discussed during the current Session.

The Assembly then adjourned till Eleven of the Clock on Satur-
day, the 25th August, 1934,
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